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 15.33  hes.

 SPECIFIC  RELIEF

 (AMENDMENT)
 BILL*  (AMEND-

 ENT  OF  SECTION  14).

 SHRI  VIRDHI  CHANDER  JAIN

 (Barmer)  :  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Specific  Relief  Act,  1963.

 MR.  CHAIRMAN  :  The  question
 is  :

 “That  leave  be  granted  to
 introduce  a  Bill  further  to
 amend  the  Specific  Relief  Act,
 1963.”

 The  motion  was  adopted.

 SHRI  VIR  DHI  CHANDER  JAIN:
 1  introduce  the  Bill.

 15.34  hes.

 SALARY,  ALLOWANCE  AND
 PENSION  OF  MEMBERS  OF
 PARLIAMENT  (AMENDMENT )
 BILL*  (AMENDMENT  OF  SEC-

 TION  3  ETC.)

 SHRI  GEORGE  JOSEPH  MUN-
 DACKAL  (Muvattupuzha)  ;  ।  beg
 to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Salary,  Allow-
 ances  and  Pension  of  Members  of
 Parliament  Act,  1954,

 Mr.  CHAIRMAN  :  The  question
 Is:

 “That  leave  be  granted  to
 introduce  a  Bill  further  to
 amend  the  Salary,  Allowances
 and  Pension  of  Members  of
 Parliament  Act,  1954.”

 The  motion  was  adopted.

 SHRI  GEORGE  JOSEPH  MUN.
 DACKAL:  ।  introduce**  the  Bill.
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 PROVIDING  OF  EMPLOYMENT,
 PAYMENT  OF  UNEMPLOYMENT
 ALLOWANCE  AND  UNEMPLOY-
 MENT  INSURANCE  SCHEME
 BILL  BY  (SHRI  ४  ४.  DESAI).
 MR,  CHAIRMAN  :  The  House  will
 now  take  up  further  consideration
 of  the  Providing  of  Employment,
 Payment  of  Unemployment  Allow-
 ance  and  Unemployment  Insurance
 Scheme  Bill.

 Shri  Hannan  Mollah  will  continue
 this  speech.  He  has  already  taken
 ten  minutes.  He  can  take  another
 Minute  or  two,

 SHRI  HANNAN  MOLLAH
 (Uluberia)  :  Mr.  Chairman,  as  I
 said  the  other  day,  the  unemploy-
 ment  problem  is  related  to  our  social
 system  I  agree  with  Shri  Desai  that
 atleast  this  minimum  relief  should
 be  given  to  the  unemployment  youth
 of  our  country.  We  know  very  well
 that  this  will  not  solve  the  problem.
 [  1a7  already  mentioned  how  it  can
 be  solved.  It  is  related  to  the  land
 problem  of  our  country.  Since  a
 Major  portion  of  the  unemployed  are
 in  the  rural  areas,  this  problem  is
 related  to  radical  land  reforms.

 And  if  that  is  done  properly,  as  it
 will  not  be  done  due  to  the  lack  of
 political  will  of  the  ruling  class  dur-
 ing  the  last  33  years,  and  if  the
 radical  land  reforms  are  brought
 about,  then  rural  unemployment
 problem  can  be  solved.  The  un-
 employed  people  will  get  their  jobs
 and  if  they  arc  provided  land  in  the
 rural  areas,  a  large  number  of  rural
 unemployed  will  be  engaged  there.
 Then  the  flow  of  people  from  the
 rural  areas  to  the  cities  for  jobs  can
 be  arrested.  Also  the  confiscation  of
 foreign  capital  and  monopoly  capital
 is  also  necessary.  Uf  the  policy  of
 the  Government  changes,  then  this
 new  system  can  be  introduced.  Then
 only  new  industries  may  Come.
 The  problem  of  market  can  be
 solved.
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 SHRI  XAVIER  ARAKAL
 (Ernakulam)  :  Agriculture  is  a  State
 subject  and  in  West  Bengal  I  would
 like  to  know  what  are  the  steps
 taken  since  you  have  said  that  it
 should  be  implemented  to  reduce
 unemployment  because  in  West
 Bengal  also  the  unemployment  pro-
 blem  is  very  acute.

 SHRI  HANNAN  MOLLAH  :  My
 hon.  friend  raised  the  issue,  but  I
 think  he  should  know  that  the  West
 Bengal  Government  is  not  following
 a  line  which  is  not  part  and  parcel
 of  the  capitalist  system  of  our
 country,  Our  country  is  a  capitalist
 country  and  our  Constitution,  our
 economic  system  and  everything  is
 capitalist  and  in  the  capitalist  system
 they  will  not  be  able  to  implement
 the  policy  to  confiscate  the  monopoly
 capital  and  confiscate  the  multina-
 tionals’  assets.

 SHRI  XAVIER  ARAKAL  :  You
 know  what  is  the  situation  in  Poland
 and  Russia  ?

 SHRI  HANNAN  MOLLAH:  I
 have  earlier  told  about  the  pro-
 grammes.  You  know,  I  am  speak-
 ing  for  total  elimination  of  unem-
 ployment.  In  my  earlier  speech  ।  have
 told  how  the  West  Bengal  Govern-
 ment  is  trying  to  implement  the  pro-
 gramme  in  this  way.  They  at  least
 recognised  that  it  is  the  responsibility
 of  the  State.  So,  they  are  paying
 the  unemployment  relief  as  they
 think  that  it  is  their  responsibility,
 but  they  are  not  able  to  completely
 eliminate  unemployment  as  it  is  the
 capitalist  system  that  is  prevailing  in
 eur  country.

 Also  the  food-for-work  programme
 is  there.  That  can  ease  the  burden
 of  the  rural  unemployed.  That  is

 ‘also  stopped  by  this  Central  Govern-
 ment.

 In  conclusion,  I  may  say  that  if
 we  neglect  this  problem  we  will  not
 be  spared.  The  highest  forum  of
 this  country  will  not  also  be  spared.

 The  unemployed  youth  of  our  country
 are  organising  movements  through-
 oul  the  country  and  they  are  trying
 to  put  forth  their  demands  and  now,
 when  we  are  discussing  here,  through-
 out  the  country  the  youth.  and
 students  of  our  country  are  collect-
 ing  signatures  on  these  demands  and
 they  are  planning  to  collect  2  crores
 of  signutures  within  this  month  and
 thousands  of  youths  and  students
 will  march  to  Parliament  on  1510
 September  to  raise  their  demands
 and  they  will  start  this  movement,  .

 MR.  CHAIRMAN  :
 you  want?

 So,  what  do

 SHRI  HANNAN  MOLLAH :  All
 the  democratic  students  organisations
 of  our  country  are  collecting  signa-
 tures.  They  will  hold  demonstrations
 before  Parliament,  they  will  raise  the
 issue  before  the  highest  forum  of  the
 nation.  If  the  Government  does
 not  accept  the  demands  of  the  youth
 of  our  country,  the  students  and  the
 youth  of  our  country  will  go  further
 and  follow  the  course  which  ultima-
 tely  can  eliminate  the  capitalist
 system  and  eliminate  the  monopoly
 capital  and  the  multinational  system
 and  can  implement  the  radical  land
 reforms  so  that  the  rural  unemploy-
 ment  will  be  eliminated.

 With  these  words,  1  conclude.

 SHRI  KUSUMA_  KRISHNA
 MURTHY  (Amalapuram)  :  The  Bill
 introduced  by  Shri  B.V.  Desai  has
 commendable  objectives.  My  hon.
 colleague  just  now  stated  about  the

 magnitude  of  the  problem.  He  has
 said  that  there  are  about  2  crores  of
 unemployed  persons  now  in  our
 country.  This  Bill  has  emphasised
 only  on  ‘those  who  have  been  register-
 ed  in  the  employment  exchanges’.
 When  you  take  that  line’  persons
 registered  in  the  employment
 exchanges’,  it  does  not  speak  the
 whole  truth.  Employment  exchanges
 generally  are  situated  at  district  head-

 quarters  and  other  important  places
 to  where  the  people  of  adjacent  areas
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 are  expected to  go  or  should  care  to

 go  to  get  their  names  registered.  There-
 fore,  When  you  judge  the  magnitude
 of  the  problem  from  the  point  of

 Employment  Exchanges,  it  will  not

 speak  the  whole  truth.  Anyway,  the

 object  for  which  this  Bill  has  been

 brought  is  commendable.  3  fully
 support  it.  But  the  only  fact  is  that
 it  has  been  brought  as  a  Private
 Members  Bill.  J  would  have  ap-
 preciated  if  the  Government  had

 brought  8.  regular  legislation  on  this

 important  issue  of  unemployment.

 Then,  we  were  fighting  for
 SWARAJ.  Lokntanya  Bal  Ganga
 Dhar  Tilak  said,  ‘Swaraj  is  my
 birth  right  and  I  have  it”.  Now  the

 youth  of  the  country  are  saying
 ‘right  to  employment  is  their  birth

 right  ina  free  nation’  and  they  are
 justified.  The  object  of  swaraj  has
 not  been  fully  realised.  Various
 efforts  have  been  made.  So  many
 policies  have  been  implemented.
 Programmes  have  been  initiated.
 Promises  have  been  made,  Still  we
 have  not  touched  even  the  fringe  of
 the  problem.  This  has  got  to  be
 realised .

 This  Bill  wanted  to  give  legal  sanc-
 tion  to  the  Articles  which  have  been
 enunciated  in  our  Constitutions
 namely,  Articles  41  and  45.  These
 Articles  come  under  the  Directive
 Principles  of  State  Policy.  As  we
 ali  know  the  Directive  Principles
 give  direction  to  the  nation  as  to  how
 we  should  proceed  towards  the  ob-
 jectives  of  our  nation.  Directive
 Principles  fundamentally  differ  from
 Fundamental  Rights  which  are  en-
 forceable.  Here  this  Bill  seeks  to

 ve  legal  नगर
 थ  to  Article  41  and

 -  By  merely  converting  those
 Articles  into  Fundamentalਂ  Rights,
 it  does  not  solve  the  problem.  If  it
 were  so,  the  Government  would
 bring  legislation  to-morrow  and
 Convert  them  into  Fundamental
 Rights.  The  Government  has  to
 take  into  consideration  the  magni-
 tude  of  the  problem  facing  the
 country.  It  sheuld  clearly  lay  down
 Clear  policies  progtammies
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 our  Plans.  These  must  not

 only  be  enunciated  but  must  be

 strictly  implemented.

 In  a  Welfare  State  the  objects  are
 not  achieved  abruptly  or  overnight.
 The  Directive  Principles/our  Consti-
 tution  have  been  in  a  way  derived
 from  Fabian  Socialism  existing  in
 England.  The  motto  of  the  Fabian
 Socialism  is  very  clear.  It  has  been

 stated,  ‘When  I  strike,  I  strike  hard.’
 it  implies  we  go  steadily  and

 surely. When  we  analyse  our  problem  it  is

 quite  interesting  to  Know  whether  we
 are  steadily  proceeding  or  even  pro-
 ceeding  at  all.  And  if  going,  towards
 what  objectives?  This  problem  of  un-

 employment  is  the  biggest  and  the

 greatest  in  our  Country.  It  is  moaun-
 ting  day  by  day.  As  my  friend  has
 stated  xe  can  neVer  over-simplify  it.
 Therefore,  this  programme  must  be
 implemented  definitely  Whether  You
 take  it  ina  gradual  or  in  a  phased
 manner.  ‘Ihen  only  this  problem
 can  be  tackled.  As  a  student  of
 Economics  when  I  was  going  through
 the  Report  on  Full  Employment
 submitted  by  Lord  William  Beveridge
 in  1944.0  in  England  about  which I
 do  not  want  to  go  into  the  details,  I
 would  like  to  tell  clearly  the  implica-
 tions  of  that  report.  He  has  said,
 “This  problem  can  be  tackled  only
 when  you  make  a_  systematic  efforts,
 a  steady  effort  towards  full  employ-
 ment  should  be  gradually  made  but
 it  should  be  made  definitely  and
 surely.

 Therefore,  when  you  take  this
 problem  from  all  angles,  we  have  ta
 make  all  possible  efforts  and  then
 only  we  will  be  able  to  solve  this
 problem.

 Here,  it  has  been  said  about
 unemployment  insurance.  In  Wester
 countries  and  other  developed  coun=
 tries,  the  programme  has  06८:
 implemented  after  they  have  achiev
 full  employment  or  near  full  employ-
 ment  conditions.  So,  this  can  be
 taken  from  that  angle,  not  as  an

 abrupt  policy.  A  nation  has  to  make
 realistic  finance  allocations  apart
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 from  the  land  which  is  unirrigated
 and  which  can  be  brought  under  the
 plough  under  a  -  pro-
 gramme  wh.ch  is  also  closely  related
 to  this  programme  to  make
 improvement  in  the  living  conditions
 of  human  beings  of  this  great  nation
 who  are  disabled,  who  are  sick  who
 are  old,  mainly  those  who  have
 nonetheless  a  right  to  live  honour-
 ably  and  in  a  dignified  way  in  this
 great  country.

 Actually,  the  problem  can  be
 tackled  when  you  make  our  industrial

 policy  and  our  economic  policy
 oriented  towards  achieving  _  this

 objective  of  full  employment.  If  you
 make  here  and  there  some  allocations
 stating  that  during  a  certain  stipula-
 ted  period  we  will  be  able  to  solve
 the  problem,  it  will  never  be  solved.
 This  problem  must  be  taken  in  its
 teal  perspective.  There  is  not  only
 unemployment  but  there  is  also

 under-employment  and  partial  दा

 ployment.  For  instance,  millions  of

 agricultural  labourers  in  the  rural
 areas  have  employment  only  for  three
 months  in  a  year  and  for  the  rest  of
 the  nine  months,  they  remain  unem-

 ployed.  This  must  also  be  taken  into
 consideration  when  you  are  trying  to
 achieve  the  right  to  work.  This

 problem  of  under-employment,  the

 problem  of  partial  employment,
 must  also  be  taken  up  along  with

 solving  the  unemployment  problem.
 Then  only,  this  will  become  a full-

 fledged  programme  of  eradicating
 unemployment  in  the  country.

 Besides  this,  this  unemployment
 problem,  though  it  looks  like  an
 economic  problem,  tends  to  be  a
 social  problem.  We  have  been  seeing
 from  our  ‘experience  that  persons
 without  proper  means  to  live,  even
 after  they  have  attained  a  particular
 Stage  in  academic  field  and  in  the
 technical  field  also,  they  tend  to  be
 futhless.  It  has  been  clearly  seen
 that  when  the  people  are  hungry,
 itnprovérished,  poor,  jobless,  they
 become  ruthless  finally.  Why?  It  is

 because  ‘they  have  nothing  to  fall

 जि und’  they  resort to  all  kinds  of

 things,  criticising  the  Government,
 organising  rallies  and  creating  all
 sort  of  hurdles  to  the  very  progress
 of  the  nation.  Therefore,  this  prob-
 lem  must  be  taken  in  its  real  perspec-
 tive  on  a  separate  footing  instead  of
 clubbing  it  with  our  various  policies.
 Then  only  we  will  be  able  to  solve
 the  problem  in  a  systematic  and
 gtadual  manner.

 sh  मनोराम  बागड़ी  (हिसार) :  सभा-

 पति  जी,  इस  देश  में  बेकारी  बिलकुल

 राक्षसी  रूप  धारण  कर  चुकी  है पौर  गरीबी

 बिलकुल  पाताल  में  पहुंच  चुकी  है  ।  जो

 कम  से  कम  आमदनी के  लोग  है,  जो  बिलो-

 पावर्टी,  गरीबी  की  सतह के  नीचे  है  उन

 की  आमदनी डेढ़  से  दो.  रुपये  रोज  है,

 लेकिन  जो  आकाश  को  छूने  वाले  पांच-दस

 हजार  घराने  है  उन  की  झामदनी 1 हजार 1  हजार

 से  तीन  हजार  रुपये  रोज  वी  है।  40  से
 45  करोड़  लोग  गरीबी  की  सतह  से  नीचे

 ढेर  से  दो  रुपये  रोज  कमाते  है।  कुछ  ऐसे

 साधु-संत  है,  राजनीतिक  साधु-संत  हैं,  जिन

 को एक  पसे की  आमदनी नही  है,  बेकारी

 उनके  प्रन्दर  बढ़ती  जा  रही  है  ।

 अब  इस  बजाने  को  मिटाना  है  और

 4  तक  कारों  न  मिटे,  बकरी  का  भत्ता

 इना  बड़ा  जरूरी है।  जो  कय  लोग  है,

 उन  को  काम  चाहिए ओर  उन  को  काम

 देना  भी  जरूरी है  ।  भब  आप  यह  देखिये

 कि  यहां पर  एशियन  गेम्स  पर  600,  700

 करोड़ रुपये  का  खर्चे  है  यानी  यह  6  ata

 रुपया हो  गया  ।  इस  6  द्रव  रुपये  को

 झगर  एक  करोड़  आदमियों  में  बांटा  जाए,

 तो  कम  से  कम  एक  साल  का  भत्ता तो  उन

 एक  करोड़  बेकार  लोगों  को  दिया  जा

 सकता  है।  भूमि  शान  दिखाने  के  लिए

 इतना  रुपया  खर्च  किया  जा  रहा  है।  एक

 तरफ  तो  हमारा  मुल्क  भूला  है  भौर  दूसरी
 तरफ  इतना  रुपया  खर्च  किया  जाता हैं
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 कर  600.0  करोड़ रुपये  तो  इस  कक्त  कहा

 weer यह  आगे  चल  कर  एक  हजार

 करोड़  रुपये  हो  जाएगा।  झूठी  दान

 दिखाने  के  लिए  शाप  इतना  रुपया  सर्च  कर

 रहे ईं  जबकि  हिन्दुस्तान में  गरीबी,  बेकारी

 भयंकर  रूप  धारण  कर  कीमर है  कौर  वह

 कभी  भी  इस  देवा  को  खा  सकती है  ।  प्राज

 उन  लोगों के  पास  एकसा भी  नहीं है  ।

 मेरा  कहना  यह  है  कि  श्राप  बेकारों  की

 फौज  मत  बढ़ाइए ।  मेरा  सुभाव यह  है  कि

 इस  देश  में  जो  बंजर  जमीन  पड़ी हैं,  उसर,

 भोखड़,  भाखड़ा  कौर
 लोनी

 जमीन  पड़ी  है,
 उसे  के  अर  आप  एक  खेतिहर  पल्टन

 बनाइए  कौर  उस  को  उस  में  लगाइए ।

 इस  के  भ्र लावा  मैं  यह  कहना  चाहता  हूं  कि

 जो  अनपढ़  लोग है,  उन  को  साक्षर बनाने

 के  लिए  श्राप  पढ़े-लिखे  लोगों  की  फोर्स

 बनाइए  कौर  उस  को  उस  काम  में  लगाइए  ।

 माप  उन  को  बहुत  ज्यादा  तन्ख्वाह  मत

 दीजिए  1,.,  (व्यवधान )  -.

 श्रीमती  कैलाश पति  (मोहन लाल  गंज)  :
 बागड़ी  जी,  भाप  अपनी  तनख्वाह में  से

 कुछ  दे  दीजिए,  जिससे  पह  बेकारी  कुछ तो

 टर  हो?

 थो  सनी राम  बागड़ी  :  मेरी  तनख्वाह

 सब  भ्रामक  नजर है  ।  जब  चाहो  दस्तखत
 करवा  कर ले  लीजिए  ।  भाप  ख़ामख़्वाह

 यहां  क्यों  कहती हैं,  जब  जरूरत  हो, ले

 लीजिए  ।  यह  भी  कोई  बात  है  ।  घर  की

 बात  है,  बाहर  क्‍यों  कहती  हैं  ।

 खैर, मैं  प्राप्ति  खिदमत में  यह  मर्ज  कर
 रहाथा  कि  यह  जो  बेचारों की  फौज है,

 इसको  भाप  मत  बढ़ाइये ।  राज  हिन्दुस्तान

 की  .  कुल  आबादी का  20  फीसदी  हिस्सा

 ऐसा  है,  जिसकी  आमदनी 80  फीसदी  जो
 लोग  हैं,  उनकी  आमदनी के  बराबर  हैं।
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 इस  तरह से  भाप कर्न  और  आमदनी पर

 रोक  लगाइये  |  इससे  कम  से  कम  20  हजार

 करोड़  रुपये  की  बचत  हो  सकती  दै  ।  नर
 ऊपर की  आमदनी  पर  रोक लग  जाएं  मोर

 डेढ़  हजार  धौर  2  हजार  से  ज्यादा  भामदनी
 पर  रोक  लगे,  तो  काफी  क्पया  बच  सकता

 है  शौर  उससे  भाप  एक  खेतिहर  पल्टन

 बनाएं और  उसको  प्राप  भत्ता  देकर के  इस

 दर  की  जमीन को  साकार  बना  सकते हैं  ।

 इस  देश में  नहर,  नदी,  नाले  कौर  छोटी

 सिचाई  के  घन्टे  चला  सकते  है  ।

 श्री  राम  प्यारे  पत्रिका  (रोबटंसगंज) :
 खच  पर  कसे  रोक  लगे,  यह  बताइए, यह

 बहुत  जरूरी  है  ।

 थी  मनीराम  बागड़ी:  जैसे  यहां  पर

 बड़े-बड़े  घरानों  के  बड़े-बड़े  फार्म  हैं  8-8

 झोर  10-10  एकड़  के  फोन है,  जिन  को

 wet  हाऊस  कहते  हैं  उस  में  ‘हाकसਂ  काट

 दो  कौर  'ऐन्ट्री'  बने  रहते  दो,  नकी  तरफ
 आपकों  देखना  होगा ।  टाटा  के,  बाटा  के,

 बिड़ला के,  इन्दिरा  जी  के  भोर  श्रोबेराय के

 यहां  पर
 जो  बड़े-बड़े  फार्म हैं,

 8-8
 एकड़

 के  फोन हैं,  उनको  छोटा  कर  दो  ।  श्राप

 गाँवों  की  जमीन  ले  सकते  हो  लेकिन  इन  को

 नहीं  लेते  हो  ।  इनको  प्रगर  ले  लिया  जाए,

 तो  भ्र रवों  कपया  भाप  को  सिल  सकता  है  ।

 श्री  राम  प्यारे  पत्रिका  :  श्ोवेराय को

 एम०  पी०  बनाने  वाली  पार्टी के  साथ  श्राप

 रहे  हैं। आप  कैसे यह  कह  सकते  हैं  ।  उस
 पार्टी के  साथ  श्राप रहे  हैं,  जिसने  उनको _

 एम०  पी०  बनाया है  |

 श्री  सनी राम  बागड़ी  :  फें  करो,  मेरा

 बाप  बुरा  काम  करता  था,  तो  क्या  तुम्हारी

 मां  भी  बुरा  काम  करेगी  ।  भाप  यह  कहोगे

 कि  तुम्हारा  बाप  बुरा  काम  करता  था,  इस

 लिए  मेरी  मां  बुरा  काम  करेगी ,।  झगर  हुम
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 we  थे,  भ्रमर  हमारी  पार्टी  खराब  हैं,  तो

 तुम्हारी  पार्टी  अच्का  काम  नहीं  करेगी ।

 इसका  मतलब यह  हैं  कि  तुम  अच्छा  काम

 नहीं  करोगे  ।  (व्यवधान)  यह  सवाल  नहीं

 है

 SHRI  RAM  SINGH’  YADAV  :

 He is  a  very  senior  Member  of
 Parliament.  The  words  uttered  by
 him  are  unparliamentary.  They
 should  be  expunged  from  the  pro-
 ceedings.

 थी  मनीराम  बागड़ी  :  वाह,  वाह,  एक्स-

 wa  कर  दो  ।  क्यों  ?  मैंने  कौन  सी  बुरी

 बात  कही  ह ै।

 MR.  CHAIRMAN  :  What  words?

 थी  मनीराम  बागड़ी:  इसमें  क्या  झप-

 दाऊद है  ।

 सभापति  महोदय  :  मैं  इसे  देख  लुंगा,

 GAG  लूंगा  और  समय  लेने  के  बाद  अगर

 कोई  चीज  एक्स पंज  करने  लायक  होगी  तो

 उसे  THATS  कर  दूगा  |

 थी  मनोराम  बागड़ी  :  में  अर्ज  कर

 रहा था  कि  यह  कोई  दलील  नहीं है  कि

 यदि  जनता  पार्टी के  रिजीम  में  अगर  अच्छा

 काम  नहीं  हुआ  है  तो  कांग्रस  पार्टी के
 रिजीम  में  भी  मच्छा  काम  न  हो  ।  झगर

 जनता  पार्टी  के  रिजीम  में  बुरे  काम  हुए  हों  तो

 कया  कांग्रेस  पार्टी  के  रिजीम  में  भी  बुरे  काम

 होने  चाहिएं ?  क्या  बुरे  कामों को  बुरे  कह

 कर  भुलाया  नहीं  जा  सकता  है  ?

 इस  देवा  में  जितने  भी  बड़े-बड़े लोग  हुए

 हैं,  समाज  के  सुधारक हुए  हैं  उनके  जमाने

 में  भी  बहुत  से  सुधार  के  काम  हुए  ।  राम,

 कृष्ण  कौर  गांधी के  जमाने  में  अगर  कोई

 कार  के  कार्य  नहीं  हो  सके  लो  कया  अब  उन
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 सुधार के  कामों  को  करते  की  जरूरत नहीं

 हैं?  ऐसी  छोटी-छोटी ची  नें  पनपती  हैं  भौर

 इन्हीं से  ही  क्रांति  बढ़ती है  शौर  क्रांति  की

 कड़ी  से  कड़ी  जुड़ती  है  ।

 oa  समय  बहुत  हो  चुका  है।  भव  यह  देश

 इसी  दलित  में  बहुत  ज्यादा  समय  तक  नहीं

 कल  सकता है।  सवाल  किसी  के  नाम  का

 नहीं  है।  मुझे  इन्दिरा  जी  के  नाम  से  नफरत

 नहीं है  और  किसी  के  नाम  से  प्यार भी

 नहीं  है।  न  मुझे  किसी  से  कोई  एतराज है  ।
 लेकिन देश  का  सवाल  है।  इन  हालतों में

 जब  देश  में  बेकारी  बढ़  रही  हो  तो  देश  में
 परिस्थितियों को  बदलना  होगा  ।  जो  इन

 परिस्थितियों को  बदलेगा,  वहीं  समाज  का

 सेवक है  ।

 SH.  BAPUSAHEB  PARULEKAR
 (Ratnagiri):  Mr.  Chairman,  Sir.  I  wel-
 come  this  Bill,  and  I  congratulate  my
 esteemed  colleague,  Shri  B.  V.  Desai,
 for  having  focussed  the  attention
 of  the  Government  on  this  important
 issue.  This  issue  is  not  the  issue  of
 any  one  party.  I  would  request  all
 my  hon.  colleagues  to  consider  this
 problem  as  a  serious  problem  facing
 every  one.  This  is  a  problem  of
 human  beings.  We  need  all  com-
 forts.  So  also  the  unfortunate  unem-
 ployed  need  all  comforts.  We  have
 to  find  out  ways  and  means  and
 solutions  how  best  we  can  achieve
 this  objective.

 This  is  not  an  issuc  which  we  are
 discussing  for  the  first  time.  In  dif-
 ferent  forms  we  had  the  opportu-
 nity  to  discuss  this  issue.  I  believe,
 some  months  back,  when  I  had
 moved  the  Bill  that  the  right  to
 work  should  be  included  as  a  Fun-
 damental  Right  in  the  Constitution,
 we  had  the  opportunity  to  discuss
 this  particular  issue.

 In  our  country,  as  Mr.  Mani  Ram

 Bagri  said,  we  have  two  different
 societies.  One  of  my  friends  juss
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 now  said  that  he  was  interested  in
 knowing  what  are  the  ways  by  which
 this  particular  problem  can  be  solved.
 The  hon.  Member  who  spoke  be-
 fore  me  from  that  side  said  that
 Shri  Lokamanya  Gangadhar  Tilak
 had  said,  ‘Swaraj  is  my  birthright’.
 Our  educated  unemployed  are  say-
 ing  that  to  get  work  is  their  birth-

 right,  and  that  is  true.  द  am,  not

 blaming  any  body  for  the  present
 situation  We  arte  all  to  be  blamed.
 We  all  put  together  could  not  solve
 this  particular  problem.  What  is
 the  position  of  these  two  societies
 to  which  I  referred  ?

 I  had  the  opportunity  to  move
 round  the  country  as  member  of  a
 Select  Committee.  Some  of  my  col-

 leagues  are  Sitting  here.  I  very  well

 appreciate  our  hosts  who  kept  us
 in  a  very  comfortable  position  at  the
 cost  of  the  exchequer.  YOu  may  be

 knowing  or  may  not  be  knowing.
 We  were  placed  in  a  hotel  where  the
 lodging  charges  were  Rs.  650/-  a,
 day;  there  fried  papad  cost  Rs.  5,
 aerated  water  costs  Rs,  7.50  per
 bottle...  ...

 AN  HON.  MEMBER:  Why  did

 you  not  refuse  ?

 SHRI  BAPUSAHEB  PARULE-
 KAR:  [am  not  criticising.  Please
 listen  to  me.  There,  lunch  costs
 Rs.  140/-.  It  was  only  last  month
 that  we  had  been  there.  Outside  we
 could  see  and  meet  many  of  these
 able-bodied  educated  unemployed.
 We  could  have  refused.  agree
 with  my  hon.  friend.  It  is  not  a
 criticism  ;  I  am  not  criticising.
 I  very  well  appreciate  our  hosts.
 But  the  point  |  am  making  is  this.
 There  are  ways  and  means  where
 we  can  curtail  our  expenses.

 I  am  going  to  highlight  that  par-
 ticular  issue  which  [I  did  sometime
 back  when  I  was  speaking  on  a
 similar  subject  and  [  ex  that
 the  Government  should  reply  on  that i

 issue.  But  unfortunately

 at  that  time  the  hon.  Minister  did
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 not  reply  to  the  points  raised
 and  1  expect  that  the  Govern-
 ment  should  tell  us  as  to  what...
 (Interruptions)  Hon.  Minister,  I  never
 said  that  you  are  not  here.  I  only
 said  that  now  the  Government  should
 reply  on  the  point  which  I  am  going
 to  make  and  the  suggestions  ।  am
 going  to  give.

 In  this  Bill  the  important  clauses
 are4  and  6.  It  speaks  that  every
 unemployed  person  if  he  is  under-
 Matric  should  get  Rs.  100  and  if  he
 is  Matric  he  should  get  Rs.  200.0  per
 month.  An  effort  has  been  made  to
 link  this  payment  with  the  insurance
 scheme,  probably,  to  get  out  of  the
 hiceties  of  the  constitutional  provi-
 sions  and  in  order  to  meet  the  point
 of  expenses.  But  any  way  if  we  take
 into  consideration  the  number  of
 unemployed  which  is  round  about
 1.5  to  2  crores  and  if  we  take
 Rs.  100  per  head,  it  would  be  Rs.
 2400.0  crores  #  year.  The  Financial
 Memorandum  mentions  that  no  re-
 curring  expenditure  is  likely  to  be
 involved  from  the  Consolidated  Fund
 of  India  in  view  of  the  provisions  of
 clause 6  of  the  Bill  and  the  initial
 expenditure  would  be  Rs.  100
 crores,  because  Mr.  Desai  is  expec-
 ting  that  these  persons  would  be
 contributing  to  the  insurance  fund
 and  thereby  something  would  come
 to  the  coffers  of  the  State.  The  data
 is  not  available  Unless  and  until
 we  have  the  details,  we  will  not  be
 in  a  position  to  solve  this  particular
 problem.

 Apart  from  this  particular  point,
 1  respectfully  submit  to  the  hon.
 Members  that  even  with  this  Rs.
 2400  crores,  if  we  very  carefully
 consider..,,

 SHRI  8.  1.  DESAE  (Raichur)  : It
 may  not  be  Rs.  2400  crores.  One
 crore  at  the  rate  of  Rs.  100...

 SHRI  BAPUSAHEB  PARULEKAR:
 What  I  said  was  that  2  crores  ustm-
 ployed  are  there.  And  at  the  rate of
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 Rs.  100  per  month  it  comes  to  Rs.
 crores.  Iam  speaking  about

 the  figures  that  are  given  here.

 The  point  is  whether  the  Govern-
 ment  of  India  and  the  State
 Governments  can  contribute  Rs.
 2400  crores.  I  respectfully  submit
 that  they  cannot  contribute  Rs.
 2400  crores  in  spite  of  the  insurance
 scheme.  It  is  in  this  context  that  I
 want  to  make  a  few  suggestions.

 Under  the  different  heads  of  the
 Government  I  find  there  is  a  heavy
 wasteful  expenditure.  The  public
 expenditure  has  been  allowed  to
 gtow  to  a  point  where  I  believe  it
 has  become  a  Frankenstein  for  our
 country.  Let  us  take  the  budgetary
 expenditure.  1  tried  to,  get  some
 figures  from  the  library  ‘and  I  was
 surprised  to  find  that  in  the  year
 1963-64  the  Budgetary  expenditure
 was  Rs.  4284  crores  while  in  the
 year  1978-79  it  has  gone  upto  Rs.
 27,616  crores.  That  is  a  540%  in-
 crease  and  it  comes  to  an  annual
 increase  of  36%.  Can  we  not  check
 this  ?  No  other  sector  of  Indian
 economy  can  boast  a  growth  rate  like
 this.  But  if  you  take  into  considera-
 tion  the  growth  of  national  income
 and  the  volume  of  employment,  we
 do  not  find  a  growth  of  even  5%  of
 this  growith  of  budgetary  expen-
 diture.  This  is  item  1.  I  would
 teguest  the  hon.  Minister  to
 consider  seriously  as  to  what  steps
 we  can  take  to  reduce  this  budgetary
 expenditure.

 The  second  point  to  which  I  would
 like  to  invite  the  attention  of  the
 Government  through  the  Minister  is
 about  the  non-developmental  expen-
 diture.  The  figure  is  very  disturbing.
 In  the  year  1969-70,  the  non-develop-
 Mental  expenditure  was  Rs.  1,735
 crores  while  in  1978-79,  it  had
 gone  up  to  Rs.  9,864  crores.
 Leave  aside  this,  speaking  about  the
 expenditure  by  the  Government,  I

 request  the  hon.  Minister  to  seriously
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 consider  this.  I  want  to  bring  to
 the  notice  of  the  Government  and
 the  Prime  Minister  whether  we  can
 or  we  cannot  take  any  steps  to

 reduce  the  expenses  of  the  Govern-
 ment.  You  will  please  take  into
 consideration  the  figures  which  I  am
 giving  now.  The  official  figure,
 combined  with  revenue  and  capital
 expenditure,  of  the  Centre,  the  States
 and  the  Union  Territories  has  sky-
 rocketed  from  Rs.  914  crores  after
 we  attained  the  Independence  to  Rs.
 26,771  crores  in  the  year  1978-79.
 Now  the  expenditure  is  bound  to
 increase.  But  look  at  the  pro-
 portion  of  its  increase.  The  total
 expenditure  of  the  Central  Govern-
 ment,  if  you  take  it  into  considera-
 tion,  in  fifties  was  Rs.  520  crores  but
 ayear  or  two  years  back  rather  it
 was  Rs.  17,808  crores,  If  we  take
 into  consideration  the  total  govern-
 ment  expenditure  and  the  percentage
 of  national  income,  the  national
 income  has  grown  only  by  5.88%
 while  the  expenses  have  grown  by
 19.78  per  cent.  That  is  the  growth
 and  that  includes  Rs.  75  lakhs  which
 we  spent  on  the  global  tour  of  all  our
 hon.  Members  in  seeing  the  progress
 of  Hindi.  To  see  progress  of  Hindi  also
 necessary.  But,  what  ७  the  priority
 that  is  to  be  given  ।  Rs.  75  lakhs  on
 the  global  tour  is  to  find  out  the

 progress  of  Hindi  or  to  make  pro-
 vision  for  the  unemployed  youth  ?
 That  is  the  question  which  I  would
 like  to  ask  of  the  Government.

 If  we  take  into  consideration  the

 administrarive  expenditure,  it  has

 grown  from  Rs.  34  crores  to  Rs.

 771  crores.  The  Government  at

 the  Centre  is,  however,  sanguine

 that  the  phenomenal  rise  in  Govern-

 ment  expenditure  is  not  confined

 to  our  country  but  that  is

 so  throughout  the  world.  Can  it

 be  answered  like  that?  Can  we

 gulp  that  very  easily  ?  I  respect-

 fully  submit  that  my  answer  would

 be  ‘No’.
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 SHRI  BAPUSAHEB  PARULEKAR
 Then,  about  the  tax  evasion,  the

 Finance  Minister  has  gone  on  record
 to  say  that  the  revenue  from  income-
 tax  that  was  evaded  in  the  last  two
 years  is  33%  per  year.  So,  if  we
 can  recover  the  revenue  from
 income-tax,  this  question  can  be
 solved.  This  is  33%  within  the
 Central  revenue  for  income-tax.
 Why  don’t  you  do  it?  There  are
 reasons  for  it.  We  gave  the  windfall
 to  the  tax  evaders  ?  I  would  invite
 your  attention  to  the  news
 item  in  the  Aindustan  Times  dated
 12th  July  1980  where  it  is  mentioned
 that  the  Government  of  India  had
 decided  not  to  recover  Rvs.  300
 crores  of  arrears  from  the  income-
 tax  defaulters.  The  reason  is  that
 the  registered  notices  were  sent  to
 the  defaulters  but  they  came“back
 unserved.  Therefore,  the  Govern-
 ment  of  India  took  a  decision  not
 to  recover  this  moncy  from  them.
 This  is  one—item  whic.  1  reported.
 I  had  made  a  reference  to  it  by
 way  of  a  question  to  the  hon.
 Finance  Minister.  If  the  youth
 of  our  country  ask  me—not
 youl  may  be  excused—that
 we  the  Member  of  Parliament  can
 stay  in  Oberoi  and  we  can  have  a
 world  tour  and  spend  Rs.  2200
 crores  for  the  Asian  Games  and  we
 cannot  spend  lakhs  or  a  crore  of
 rupees  for  colour  T.V.  which  may
 be  a  pleasure  to  the  cyes  but  we
 cannot  give  money  to  them—even
 Rs.  100/-  per  month.  What  answer
 you  or  I  can  give  to  these  unem-
 ployed  youth?  I  would  like  to
 know  from  this  Government ?  Mr,
 Arakal  do  you  want  =  any
 clarification  ?

 SHRI  XAVIER  ARAKAL:
 Your  proposition  is  that  lack  of
 money  and  investment  is  the  cause

 ‘for  unemployment.  Is  that  so  ?
 May  ।  put  it  the  other  way  ?  To
 invest  the  money  in  Asian  Games
 for  the  construction  work  itself  is
 for  creating  jobs  to  these  youths  ।
 fail  to  understand  your  pioposition
 of  lack  of  money  and  investment  by
 Qhauaramant
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 SHRI  BAPUSAHEB  PARULE-
 KAR:  Coming  to  the  point,  iff
 remember  aright,  Shri  Arakal  oppos-
 ed  my  Bill  on  the  ground  that  this
 cannot  be  incorporated  in  the  Cons-
 titution  since  Government  of  India
 has  no  money  to  provide.  That  is
 why  it  could  not  enshrined  in
 the  Constitution,  That  is  one
 thing.

 With  reference  to  the  productivity
 of  employment  by  giving  money  for
 Asian  games—of  course,  I  have
 nothing  to  say  about  it  —kindly
 consider  what  is  the  extent  of  em-
 ployment  and  the  extent  of  expendi-
 ture  which  we  are  going  to  make.
 lam  notciiticising  {fam  suggesting
 the  ways.  You  kindly  consider  and
 if  you  find  by  investing  Rs.  2200
 crores  inthe  Asian  games  we  are
 going  to  give  employmeat  to  5,00
 people I  have  nothing  to  say.  [am
 making  a  suggestion,  You  examine
 the  particular  suggestion  which  I  am
 making  for  your  consideration.

 The  third  point  which  ।  would
 like  to  stress  is  about  the  unnecessary
 growth  of  bureaucracy.  I[t  is  a
 growth  which  is  growing.  Persons
 are  coming  and  going  and  not  work-
 ING  sess  (int.rruptions).

 Sir,  at  the  time  of  Budget  Session
 Mr.  Stephen  told  us  that  the  overtime
 that  was  paid  in  the  Communica-
 tions  Munistry  was  to  the  tune  of
 Rs.  33  crores.  What  does  it  show  2
 Can  we  not  employ  persons  to  whom
 this  Rs.  33  crores  be  paid.  Of
 course,  some  of  my  colleagues  would
 argue  why  this  over-time  payment.
 Do  our  employees  not  work  during
 office  honrs  2  If  that  is  so  it  is  for
 the  Government  to  find  out  but  if
 there  is  work  required  to  be  done  by
 payment  of  overtime  then  why  ‘not
 employ  the  unemployed  youths.  I
 would  request  the  Government  to
 consider  what  is  the  total  amount
 that  is  p.id  by  way  of  overtime  to
 both  the  Centraland  State  Govern-
 ment  employees  and  what  would  be
 theemninovment  that  would  be  marie
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 with  thig  amount.  I  would  like  to
 have  the  statistics.

 Sir,in  this  connection  I  am  re-
 minded  of  the  words  of  Panditji
 when  some  fifteen  to  twenty  years
 back  he  said  that  we  have  an  admi-
 nistrative  jungle  in  our  Government.
 There  are  so  many  officers.  What  is
 the  position  today  you  will  be
 interested  to  know  the  figures.  In
 1956  the  number  of  employees  was
 5.5  millions:  in  1960  it  became  6
 millions;  in  1966  it  became  9  millions
 and  in  1977.0  it  became  14  million.  ।
 do  not  know  what  is  the  position
 today.  I  would  like  to  ask  do  we
 really  need  these  millions  of  people
 to  look  after  the  functions  of  the
 Government.

 AN  HON.  MEMBER:  You  are
 contradicting  yourself.  On  the  one
 hand  you  Want  more  hands  to  be
 employed  and  on  the  other  hand  you
 plead  for  their  removal.

 SHRI  BAPUSAHEB  PARULE-
 KAR:  Iam  not  asking  for  their  re-
 moval.  Iam  only  suggesting  ways
 and  means.  This  costs  the  exchequer
 Re.  9,000  crores  annually.  We  have
 ta  take  into  consideration  all  these
 things.

 MR.  Please
 Conclude.

 CHAIRMAN  ;

 SHRI  BAPUSAHEB  PARULE-
 KAR  :  The  same  position  we  find
 in  the  Planning  Commission.  So,
 Sir,  I  have  suggested  certain  ways
 and  means  and  I  would  request  the
 ‘Government  to  consider as  to  whether
 any  ways  and  means  could  be  found
 so  that  the  expenses  could  be  cur-
 tailed.  I  would,  therefore,  like  to
 request  the  Government  that  millions
 of  our  youth  who  are  unemployed
 a  watching  the  Government—the
 G°vernment  which  is  supposed  to
 w  Fk.  Let  us  show  by  action  that
 w  -  progressing  towards  that  goal.
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 We  cannot  ‘say  that  we  have  no
 Tesources  because  if  we  accept  that
 the  right  to  work  is  their  birthright
 then  it  is  the  duty  of  the  Govern-
 ment  to  fird  out  the  solutions.
 Only  6  per  cent  of  the  people  who
 are  very  rich  get  all  the  advantages
 and  they  are  controlling  94  per  cent
 of  the  rest  of  the  people  of  our
 society.  This  situation  has  got  to  be
 changed.  We  have  accepted  socialist
 structure  as  the  basic  structure  of
 our  Government  and  it  should  be
 acted  upon.  It  is  my  submission
 that  Government  should  consider
 these  few  suggestions  which ।  have
 made  and  I  would  like  the  hon.
 Minister  to  give a  reply  to  all  these
 Suggestions  which  1  have  made.
 Thank  you.

 थी  बृद्धि  चन्द  जन  (बाड़मेर)  :  सभापति

 महोदय,  माननीय  सदस्य,  श्री  बी.वी.  देसाई,

 ने  जो  विधेयक  प्रस्तुत  किया  है,  मैने  उसको

 गौर  से  पढ़ा  है  और  मैंने  यह  पाया  है  कि  यह

 बिल  बिल्कुल  प्रे  क्रिटिकल  और  फिजिकल

 नहीं  है  ।  इसकी  इलाज  2  में  कहा  गया  है  :--

 Employment  shall  be  provided  to
 all  the  citizens  of  the  country,
 irrespective  of  caste,  creedand  faith,
 who  have  attained  the  age  of  25

 years  and  have  registered  themselves
 with  the  Employment  Exchange.

 भ्रमर  लोगों  को  रजिस्ट्रेशन  कराने  कौर

 एप्लिकेशन  देने  के  लिए  कहा  जाए,  तो  मैं

 anna हूं  कि  हमारे  देश  में  पाठ  करोड़  के

 करीब  एप्लिकेशन्स  भा  जाएंगी  ।
 जो

 लोग

 छोटी-मोटी  पान  की  दुकान  करते  है,  या  कोई

 और  छोटा काम  करते  है,  या  मजदूरी  में

 लगे हुए  हैं,  वे  भी  एप्लिकेशन  दे  देंग े।

 आखिर  इसके  लिए  चैक  कौन  सा  होगा

 राज  स्थिति  यह  है  कि  जब  सर्विस  मिलने

 की  गु  जाया  बहुत  कम  है  सनौर  बहुत  ज्यादा

 कम्पीटीशन  है,  तो  बेशुमार  एप्लीकेशन  भा
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 [श्री  बुद्धि  चन्द्र  जैन]
 जाती  हैं  ।  भ्रमर  इस  बारे में  पूरी  छूट  दे

 दी  जाए,  हो  पाठ  करोड  के  करीब  एहली-

 tara  भरा  जायेंगी  ।  अनएम्पलायमैंट  के

 फिगर्स  को  देखने  से  पता  वलता  है  कि  इस

 समय  दो  करोड़  ध्नएम्पलायक  हैं,  जिनमें

 एजुकेटर्स  कौर  झनएजुकेटिड  दोनों  शामिल

 हैं।  इसके  अलावा  लेबरर्ज  हैं,  जिनको  मज-

 दरी  नहीं  मिलती  है  ।  हमारे  दे  में  पचास

 प्रतिष्ठित  लोग  गरीबी  की  रेखा  से  नीचे  जीवन

 बिता  रहे  हैं  ।  मगर  उन  सब  को  गिना  जाए,

 तो  यह  संख्या  दस  करोड़  से  मी  अधिक  हो

 जायेगी  ।  क्या  सरकार  इन  सबको  एम्प-

 लायमैंट  या  एलाउंस  देगी  ?  इस  विधेयक  में

 कहा  गया  है  कि  मेट्रिक  लेट्स  और  उससे

 अ्रघिक  दिक्षा  प्राप्त  लोगों  को  200  रुपये

 प्रति  मास  के  हिसाब  से  भत्ता  दिया  जाए ।

 मंट्रिकुलेट्स  और  प्रजुए्टस क  के  बारे  में  केल-

 gee  किया  गया  है  लगभग  34  लाख

 श्रनएम्पलायड है  ।  इस  प्रकार  उन  लोगों  को
 68  करोड़  रुपया  ति  मास  देना  होगा ।

 बाकी  लोगों  की  संख्या  का  तो  कोई  हिसाब

 ही  नहीं है,  वह॒कैलकुलेट नहीं  की  जा

 सकती  |  माननीय सदस्य  ने  श्रनएम्पलायर्मैंट

 को  टूर  करने  का  यह  नुस्खा  प्रस्तुत किया  है

 झोर  वह  समझते  हैं  कि  इस  तरह  यह  प्रॉबलम

 बहुत  आसानी  से  सात्व  हो  जायेगी  ।

 लेकिन  यह  समस्या  इस  प्रकार  हल  नहीं

 हो  सकती  है  ।  मगर  हम  लोगों  में  राज-

 नैतिक  इच्छा,  पोलिटिकल  विल है  तो  इस

 समस्या  को  हेल  करने  के  लिए  सभी  पार्टियों

 को  यह  प्रयास करना  पड़ेगा  कि  जनसंख्या

 की  बृद्धि पर  रोक  लगा दी  जाए।  हमें

 फैमिली  प्लानिंग  के  प्रोग्राम  को  पूरी
 ताकत  और  पूरी  दिलचस्पी के  साथ

 कार्यान्वित  करना  पड़ेगा  ।  1977  में

 इमरजेंसी के  वक्‍त  यह  कार्यक्रम  लिया  गया

 था  ।  हो  सकता  है  कि  उस  वक्‍त  उसमें  कुछ

 AUGUST  21,  1981  Pymt.  UA  ete.  Bill  408

 feat  हों  कौर  जबरदस्ती  की  गई  हो,  लेकिनਂ

 न  इस  कार्यक्रम को  हाथ  में  लेना  पड़ेगा

 इसके  प्रलावा  श्ापोजीदान  वालों  के  प्रा्पेनेग

 से  इस  प्रोग्राम का  बहुत  बड़ा  ककका  लगा

 पा  मैं  चाहता  हूँ  कि  प्राइम  मिनिस्टर  सारी

 झापोजीदान  पार्टीज  और  अपनी  पार्टी  के

 योग्य  लीब्ज  के  साथ  बातचीत  करके  इस  बारे

 में  निरांय लें श्रौर इस लें  कौर  इस  प्रोग्राम  को  इफेक्ट- ,

 वली  इम्प्लीमेंट करें  ।

 दूसरी  बात  यह  दै  कि  रूरल  रिस्ट्रक्शन

 प्रोग्राम  के  लिए  जो  प्रोविजन किया  गया  है

 वह  अपर्याप्त हैं,  इसमें  वृद्धि  करनी  पड़ेगी ।
 आज  इंटिग्रेटेड  रूरल  डेवलपमेंट  प्रोग्राम

 750  करोड़  रुपए  का  हैं  ।  इन  कार्यक्रमों  के

 लिए  'राशि  बढ़ानी  पड़ेगी  कौर  ग्रामीण  क्षेत्रों

 की  बेरोजगारी  दूर  करनी  होगी  ।  राज  सब

 से  ज्यादा  बेरोजगार  ग्रामीण  क्षेत्रों  में  हैं
 जो  अनुसूचित  जाति,  जनजाति  के  लोग  हैं

 तथा  लेबर है  जोकि  दूसरों  के  खेतों  में

 काम  करते  हैं  इन  लोगों  की  स्थिति  बड़ी
 दयनीय  है  ।  इसलिए  इन  प्रोग्राम्स  का

 विस्तार  करना  पढ़ेगा  ।  कभी  सारे  स्टेट

 मिनिस्टसं की  एक  कांग्रस  दिल्‍ली  में  हुई

 थी  परन्तु  उसमें  कोई  निर्णय  नहीं  किया  जा

 सका  ।  उन्होंने एक  कमेटी  का  फार्मेसी कर
 दिया  ।  बार-बार  कमेटी  फार्मेसी  करने  के

 बजाए  आपको  जल्दी  निर्खाय  लेने  चाहिए  ।

 सिक्का  प्लान  में  आपने  जो  प्राविजन्स  किए

 हैं,  नेशनल  रूरल  डेवलपमेंट  प्रोग्राम  के

 अन्तर्गत,  इंटिग्रेटेड  रूरल  ढेवलपमेन्ट  प्रोग्राम
 के  भ्रन्तगंत,  डेजर्ट  डेवलपमेंट  प्रोग्राम  के

 झन्तगंत, डी  पी  ए  पी  प्रोग्राम  के  भ्रम्तर्गत,

 हिली  एरियाज  डेवलपमेंट  प्रोग्राम  के  पन्त-
 गत,  ॥... ध. बैकवडे  ए  रियाज  डेवलपमेंट  प्रोग्राम के

 झन्तगंत,  Tees  कास्ट  शेडूयल्ड  ट्राइबल

 एडीज  डेवलपमेंट  प्रोग्राम  के  भ्न्तमंत,

 उप  सर  सख्ती के  साथ  कार्यान्वयन  करना

 होगा  ।  इन  कार्यक्रमों को  इम्प्लीमेंट  करने  के
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 लिए  सरकारी  मशीनरी  को  एक्टिव  करना

 होगा,  खुद  भी  एक्टिव  होगा  होगा  तथा  एम

 पीज  कौर  करत  को  भी  एक्टिव  करना

 होगा  ।  प्रोग्राम  स्तर  पर  एक्टिव  होकर  इन

 प्रोग्रामों  को  कार्यान्वित  करने  में  भ्र पनी  पूरी

 शक्ति  लगानी  होगी  तभी  हम  सक्सेसफुल हो

 सकते ह’  बरना  प्रथम  योजना  से  लेकर

 पाँचवीं  पंचवर्षीय  योजना  तक  परिणाम  यही

 रहा कि  हमने  प्रॉब्लम्स को  साल्व  करने

 की.  भोिासिन की  लेकिन  उसमें हम  सफल

 नहीं  हुए
 ।

 इस  देश  की  भाजादी  के  लिए  लाखों

 आदमी  शहीद  हुए  ।  उसी  लगन  मोर  मेहनत

 के  साथ  राष्ट्र  निर्माण  के  लिए  भी  हमें  काय

 करना  होगा,  पूरा  परिश्रम  करना  होगा

 तभी  इस  समस्या  को  हम  हल  कर  सकेंगे  |

 इन  ज्दों  के  साथ  मैं  चाहता  हूं  कि  गरीबी

 ate  बेरोजगारी  मिटाने  के  लिए  कौर  प्रो-

 डॉन  बढ़ाने के  लिए इन  प्रोग्राम्स  को

 मुस्तैदी  से  लागू  किया  जाए  कौर  तभी  हम

 सफल हो  सकेंगे  ।

 थी  सुन्दर  सिंह  (फिल्लौर) :  चेयरमैन

 साहब,  महात्मा  गांधी  ने  कहा  है
 :

 Is  t  we  are  thieves in  a  way.

 If  take  anything  that  is  mst  for
 our  immediate  use  and  I  keep  it, I
 thieve  it  from  anybody  else.

 दूसरी  बात  उन्होंने कही  :

 Every  women  or  man  without

 work  or  food  सोना  नहीं  चाहिए  ।  हमारे

 मुल्क  में  राज  भनएम्पलायमेस्ट बहुत  ज्यादा

 है।  मैं  यू.  के.  गया  था,  वहां  पर  शो  मन-

 एम्पलायमेन्ट  एलाउंस  मिलता है  वह  बड़ा

 rede  मिलता  है  ।  कई  बीमारियों  में  भा

 यह  मिलता  है।  वहां  पर  लोग  कहते  हैं

 कि  मान  लीजिए  हुम  काम  करें  -ी  बीस-

 पचीस  पाउंड  हमें  मिलें  तो  बिना  काम  किए
 30  faa  काते  हैं  फिर  काम  करने  की

 जरूरत क्या  है?

 हमारे  देवा  में  जो  श्नएम्पलायमेन्ट का

 सिलसिला है  उसको  नगर  दूर  करना है  तो

 एक  जनरल  एलेक्शन हो  जाए,  सभी  लोग
 उसमें लग  जायेंगे।  उसके  लिए  पैसा  भी

 जाता  है  मोर  सब  उसमें  बिजी  हो  जाते  हैं  ।

 में  एक  बात  बतलाना  चाहता हूँ  -  जहां

 तक  अ्रगएम्पलायमेन्ट का  सवाल  है,  हमारा

 wet  इण्डस्ट्रियल  ऐन्ट्री  नहीं  है,  एग्रीकल्चरल

 wet  -  यहां  पर  सिर्फ  जमीन  से  धनएम्प-

 लाममेन्टदूर दूर  हो  सकती  है  ।  दिक्कत  यह  है

 कि  प्रभी  तक  आापने  लैप  रिफामं  नहीं  की

 हैं जो  बड़े  जमीदार  है,  वे  आागे  जाते  जा

 रह ेहै,  जमीन पर  उनका  कब्जा है  और

 नौकरियों पर  भी  उनका  कब्जा  है।  गरीब

 को  कोई  नहीं  पूछता  है,  बह  पहले  भी  बेकार
 घूम  रहा  था.  और  राज भी  बेकार

 घूम  रहा  है  ।  इसलिये अगर  हमने  ल

 रिफार्म  कर  दी  होती,  जिसका  हमने  शुरू  से

 नारा  लगाया  था,  तो  शराब  कोई  मी  आदमी
 निकम्मा  नहीं रह  सकता था  ।  दो  एकड़

 मौन पर  चार  आदमी  काम  कर  सकते हैं

 कौर  यहां  पर  तो  हजारों एकड़  जमीन  पड़ी

 हुई  है।  एक  मेम्बर  ने  स्माल  फार्मेट  का

 बड़ा  जिक  किया,  वह  स्माल  फार्म के के
 लीडर  बने  हुए  हैं,  लेकिन  उनके  पास

 अपनी  बड़ी  जमीन  है,  तीन-चार  जगहों पर

 जमीन  पड़ी  हुई  है,  उनको  पता  भी  नहीं दै
 कि  कहाँकहाँ  उनकी  जमीन  है  ।  काम  गरीब

 झादमी करता  है,  जमीन  का  मालिक खुद

 काम  नहीं  करता,  लेकिन  भावज  लगाता  है

 कि  भनएम्पलायमेन्ट दूर  हो  जाय  ।  नएम-

 लायमेम्ट तब ही दूर हो तब  ही  दूर  हो  सकती है  जब  भाप
 सेड-रिफार्म कर  दें  ।  उस  सूरत में  कोई

 निकम्मा  नहीं  रह  सकता,  सबको  रोटी  मिल
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 [at  qa  सिंह]

 सकती  है  भा  प्रयोजीदान  से  कयों  डरते  हैं,

 बहु  मी  यही  श्रीवास  लगा  रहे  हैं  कि
 लैण्ड

 रिफार्म करनी  है  भ्र ौर  हम  भी  यही  कहते  हैं

 कि  लैण्ड  रिफार्म करनी  है.  फिर  करते  क्यों

 mateਂ

 श्री  गिरधारी  लाल  डोगरा  (जम्मू)  :  वहू

 भी  नहीं  करना  चाहते  हैं  ।

 st  सुन्दर  सिह:  मैंने  देखा  हैं  --  इन  सी
 ०

 पी०  एम०  के  एम०  एल०  ७०  के  पास  भी
 500-500  एकड़  जमीनें हैं  ।  हमारे  यहां

 पंजाब  में  भप्रादमपुर के  एक  एम०  एल०  ए०

 कुलवन्त  सिंह  हैं.  उनके  पास  पांच  सौ  एकड़

 जमीन है  ।  यहां  लैक्चर करने के करने  के  लिये  सब

 कहत ेहैं  कि  हह  होना  चाहिये,  वह  होना

 चाहिये,  लेकिन  अगर  दिली-रुवाहा  हो

 तो  प्रब  भी  श्रन-एम्पलायमेंट दूर  हो  सकती

 है।  लेकिन  इस  काम  को  करने  के  लिये

 हर  आदमी  का  फर्ज  है  कि  इसमें  मदद  करे  ।

 दिक्कत  यह  है  कि  राज  कोई  ऐसा  लीडर

 नहीं  रहा  जिस  का  भसर  हो  ।  महात्मा

 गांधी  जिन्दा  थे  तो  सारी  दुनिया  उनके  पीछे

 भागती थी,  उनके  कहने  पर  म्रमल  करने  की

 कोशिका  करती  थी.  लेकिन कब  उनकों  पता

 है  कि  सब  लीडर  बोगस हैं  इसलिये  कोई

 भ्रामक अमल  नहीं  करता है  आप  किसी

 भी  एक  सुबे  की  जमीन  ले  लीजिये  कौर  वहाँ

 लैण्ड  रिफार्म कर  दीजिये,  झगर एक भ्रादमी एक  शध्रादमी

 भी  भजन-एम्पलाइज रह  जाय  तो  मैं  जिम्मेदार

 हूँ।  इस  तरह  से  श्राप  की  जमीन  का  मसला

 भी  हल  हो  जायगा  ।  ast  बड़े  जमींदारों के

 पास  जमीनें  हैं,  नौकरी  है  कौर  पैसा  भी

 सबसे  ज्यादा  उनके  पास  है।  इसलिये  हमें

 चाहिये  कि  जो  महत्मा  गांधी  जी  ने  कहा  था

 हम  उस  पर  अमल  करें,  उससे  सारा  सिल-

 सिला  ठीक  हो  जायगा  ।  कोई  बेचारों  की  फिगर

 2  करोड़  बतलाता  हैं,  कोई  8  करोड़  कहता  हैं,

 कै  कहता हूं  दुनिया  में  न  जाने  कितने  करोड़

 AUGUST  al,  1981  |  Pymt.  UA,  eh,  Bill  र  -

 लोभ  बेकार  हैं,  जिनको  प  बल्कि  कोठी .

 भी  नसीब  नहीं  होती  है  ।  इसलिये  इस  मसले

 को  हल  करने का  सब  का  फर्ज है,  सिफ

 सरकार का  ही  फर्ज  नहीं  है,  इसलिये सब

 कोच्चि  करेंगे  तो  काम  बनाया  |

 Shri  Chitta  Basu  (Barasat):  I
 rise  to  support  the  Bill.  I  won't
 like  to  make  along  speech,  because
 most  of  the  points  have  already  been
 covered.  My  task  will  be  really  to
 identify  the  crux  of  the  problem.  -।
 would  urge  upon  the  Members  sit-

 ting  opposite  that  it  is  a  problem
 which  just  cannot  be  wished  away.
 It  isa  problem  which  is  related  to
 life,  and  it  is  neceesary  that  we  try
 to  come  to  grips  with  it,

 Let  us  have  an  idea  of  the  magni
 tude  of  the  problem,  although  théfe
 is  no  reliable  statistics  or  estimate  of

 unemployment  in  our  country.  But
 we  can  have  an  idea  about  it.  As
 per  an  estimate  recently  by  Govern-
 ment  agencies,  particularly  Planning
 Commission,  the  total  number  of
 educated  jobless  in  our  country  will
 tise  to  11.18  million  by  1985.  The
 total  number  of  unemployed  will  be
 54.1.  million  by  1985.  Roughly
 speaking,  it  is  going  to  be  5  crores.
 And  what  is  the  plan  provisions  and
 what  is  the  plan  perspective  ?  It  is
 necessary  for  us  to  understand  this.
 The  development  visualized  in  the
 6th  Plan  can  provide  jobs  for  30
 million,  while  the  number  of  job-
 seekers  is  54  million.  There  will  be  a
 backlog  of  about  24.1  million.  Can
 we  wish  itaway  ?  There  will  be  24
 million  jobless  people,  even  after
 the  conclusion  of  the  6th  Plan,  even
 if  there  is  100%  successful  imple-
 mentation  of  it.

 The  prescription  from  the  Minister
 or  the  ”  reasury  Benches  is;  ‘“‘Let  us
 forget  it.  Lverything  is  Maya  or
 illusion.  Let  us  try  to  live  with  it.”
 Their  prescription,  for  the  Indian
 people—youth  and  the  masses—is ;
 ‘Learn  to  live  with  this  huge  backlog.”
 I  resent,  this  prescription.  That
 cannot  be  the  prescription  for  a
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 country  which  accepts  of  the
 Concept  of  equality  and  socialist
 economy  at  least.  [am  not  going
 to  the  extent  of  using  the  word
 socialism.  Itis  a  difficult  thing  to
 achieve.  [am  scared  of  it  because
 it  is  just  not  possible  for  your  eco-
 Momy  to  achieve  socialism.  Socia-
 lism  means  something  else.

 Mr.  Chairman,  ।  think  you  can
 understand  what  are  th:  contents  of
 socialism.  Anyway,  it  is  not  ‘the
 issue  under  debate  to-day,  viz.  what
 socialism  is.  If  you  what  to  hold
 Classes,  We  are  prepared.  But  the
 question  is  how  to  solve  the  problem
 of  the  backlog  of  24.1  million  un-
 employed  persons  who  will  be  there
 in  the  country  after  the  successful
 implementation—if  ।  accept  that  it
 will  bs  successful—of  the  6th  plan.
 this  backlog  problem  is  not  new.
 Attheend  of  the  First  Five  Year
 Plan,  the  backlog  of  unemployed
 was  5.3  millions.  At  the  end  of  the
 Secoid  Five  Year  Plan,  the  backlog
 of  unemployed  rose  to  7.1  millions.
 After  the  implementation  of  the
 Third  Plan,  the  backlog  of  unem-
 ployed  increased  to  9.6  milhons.
 After  the  implementation  of  the
 Fourth  Plan,  the  backlog  increased
 to  17.1  imillions.  After  the  imple-
 mentation  of  the  F.fth  Pla>,  it  had
 reached  to  22.1  millions,  and  asl
 said  earlier,  after  the  6th  Plan,  it
 will  be  24.1  millions.  You  have  got
 a  plan  of  progressively  increasing
 the  backlog  of  uncmployed.  As  the
 plan  proceeds,  the  backlog  of  the
 unemployed  increases:

 But  everybody  on  that  side  relies
 entirely  on  the  plan  prescription,  as
 I  listened  to  Everything  is  there  in
 the  plan.  If  the  plan  ४  successful,
 the  backlog  of  unemployed  will  be
 removed  and  the  unemployment
 problem  will  be  solved.  Let  me
 fell  you  that  it  is  not  going  to  be  50,
 Unless  there  is  a  radical  change  in
 the  institutional  relatioaship,  rather

 structural  icorisntation,  unless  there
 is  a  new  prope'ty  relationship  which
 I  would  not  like  to  ¢xplain,  this’  pro-
 blem.  of  unemployed  cannot  be
 solved;  it  will  be  with  us  so  long  as
 we  Continue  to  follow  the  capitalistic
 economy.  But  even  the  capitalistic
 society  economy  cannot  just  whisk
 away  the  real  thing.

 When  we  cannot  provide  jobs  for
 all,  when  we  cannot  provide  jobs  for
 the  unemployed  backlog,  some  alter-
 native  arrangement  has  to  be  made
 to  see  that  they  can  live  decently  in
 our  society  and  from  that  arises  the
 concept  of  unemploynient  allowance.
 The  concept  of  uncmplvyment  allow-
 ance  has  not  arisen  from  other
 things.  Therefore,  there  is  no  other-
 way  than  to  accept  the  principle  of
 payment  of  unemployment  allowance.
 It  is  the  social  responsibility.  It  1s
 also  previded  ४  the  Directive  Prin-
 ciples  of  our  Constitution  of  our
 Country.  The  only  course  open  to  us
 is  to  provide  for  unemployment
 allowance  for  those  who  cannot  be
 provided  with  jobs.

 This  is  the  specific  objective  of  Mr.
 Desai.  ।  congratulate  him.  He  has
 the  courage  tosay  what  is  correct.
 Then  he  has  the  courage  to  call
 spade  a  spade.  We  cannot  afford  to
 ignore  this  problem.  Some  way  out
 has  to  be  found  out  and  therefore
 he  has  said  that  unemployment
 allowance  isto  be  given  under  the
 provisions  of  this  Act,  and  for  that
 some  insurance  scheme  is  also  to  be
 floated  so  that  some  income  can  be
 derived  from  that  scheme.  Other-
 wise,  Mr.  Parulekar  has  made  a

 long list  of  suggestions  and  I  can  ad
 another  one  because  1  feel  that  this

 suggestion  would  never  be  accept-
 able  to  the  government  because  that
 is  of  fundamental  nature,  and  this
 Government  and  the  Ruling  Party
 cannot  accept  that  basic  and  funda-
 mental  change  in  the  structure  of
 our  Society.
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 शी  राम  कर  यादव  (म्कर)  समें

 प्रथम  मैं  देसाई  जी  को  घन्यवाद देता  हूँ  कि

 उन्होंने एक  बहुत  हो  उपयुक्त  विधेयक  सदन

 में  प्रस्तुत  किया  है  ।  बेरोजगारी  की  समस्या
 किसी न  किसी  रूप में  हर  सत्र  में  उठती

 रही है  भोन  दिन  प्रति  दिन  भयंकर  रूप

 कारण  करती  जा  रही  है।  बसु  जी  कभी

 कह  रह ेथे  कि  1985 में  24  मिलियन

 बेरोजगार  हमारे  देश  में  होंगे।  राज के

 इण्डियन  एक्सप्रेस  में  भ्रनएम्पलायमेन्ट का
 जो  धरोगड़ा  गाया है  बह  31  से  35  मिलियन

 के  बीच  का  गया  हैं।  इसका  मतलब  यह  है
 कि  रफली  राज  देश  में  तीन  औोर  साढ़े  तीन

 करोड़ के  बीच  क्रौनिवली  बेरोजगार  लोग

 हैं।  दो  तरह  की  भ्नएम्पलायमेन्ट है  ।  एक
 तो  क्रौनिवली  श्रनएम्पलायड  जिसमें  एजु-

 कैटिच,  शझनएजुकेटिड  दोनों  तरह  के  लोग

 भाते  हैं  धौर  दूसरे  वे  जो  अण्डर  एम्पलायड

 हैं  घौर  जो  देहातों में  भी  हैं  कौर  शहगेंमें में

 भी  हैं  कौर  जिनको  हफ्ते  में  दो  दिन  काम

 मिल  जाता है  और  बाकी  दिन  खाली  रहते

 हैं।  अरब  प्रदान  यह  पैवा  होता है  कि  इस

 गम्भीर  समस्या  का  निवारण  बया  केवल  इस

 विधेयक  के  माध्यम  से  हो  सकता  है  या  दूसरे

 साधनों  को  हमको  काम  में  लाना  होगा  1

 संविधान  निर्माताझ्नों  ने  सोच  लिया  था

 इसके  बारे  में  कार  इसीलिए  उन्होंने  घारा
 ”  सें  इसके  बारे में  प्राववान  किया है  ।

 ।  घारा  इस  प्रकार  है  :

 “The  State  shall,  within  the  limits
 of  its  economic  capacity  and  deve-
 lopment,  make  effective  provision
 for  securing  the  right’  to  work,  to
 education  and  to  public  assistance
 in  cases  of  unemployment,  old  age,
 sickness  and  disablement,  and  in
 other  cases  of  undeserved  want.”
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 माननीय  पार्ले कर  साहब  ने  भोर  बसु

 साहब  ने  छड़े  प्लान  के  बारे  में  कहा  है,  हम
 जिस  धभ्राउटले  को  ले  कर  चल  रहे  हैं  मैं

 पूछना  चाहता  हूं  कि  कया  उससे यह  सम्भव

 है  कि  बेरोजगारी दूर  हो  सकती है  ?  यह  |

 aga  बड़ा  विचारणीय  प्रदन है । है  ।  सभापति

 जी  आपने इस  विषय  का  विशेव  अध्ययन

 किया है,  इसके  बारे में  लिखा भी  है  धौर

 श्राप  जानते  ही  है  कि  इन्टरनेशनल  लेबर

 झार्गेनाइजेदान ने  एक  नया  प्रोग्राम  दिया है

 व्ल  एम्पलायमेंट  प्रोग्राम  ।  उसके  तहत  जो

 नाम  रखे  है  उस  में  मनी  पावर  पर  fis

 नहीं  किया  गया  है  बल्कि  यह  कहा  गया  है

 कि  मैनपावर को  किस  तरह  से  प्रोडक् टिव

 कामों  में  लगाया  जा  सकता  है  इसको  देखा
 जना  चाहिये  ।  खास  तौर  से  एशियन  कंट्रीस

 के  लिए  प्रोग्राम  यह  है  कि  मानव  शक्ति  को

 इस  तरह  से  नियोजित  किया.  जाना  चाहिये
 ताकि  उसको  काम तो  मिले  ही  लेकिन  साथ

 साथ  रुपये के  ऊपर  निसार हम  न  करें  हल्का

 अझनडिवेलेप्ड,  डिवेलपमंट  और  किवेलष

 कंट्रीज,  तीन  में  भेद  कर  के  चलें  भीर  लिये-

 टैपिंग  कंट्रीस  की  श्रेणी  में  जो  प्रात  है  भोर
 -  जिन के  पास  डिवेलप्ड कंट्रीज  के  अनुपात  में

 tar  नहीं  हैं  लेकिन  मैनपावर है  वे  ।  इस

 नीतियां  बनाएं  ताकि  मैनपावर  का  यूटीआइ-
 wrt  ज्यादा  से  ज्यादा  काम  धंधों में  हो
 सके,  देश  का  विकास  हो  सके,  देश  की

 झा धिक  व्यवस्था  भी  क  हो  सके  आर  साथ

 साथ  लोगों को  रोजगार  भी  मिल  सके  ।

 क  को  सुन  कर  ताज्जुब  होगा  कि  पार

 हमारे  देश  में  इंजीनियरों  और  टेक्नीशियन

 जो  बेरोजगार हैं  उनकी  संख्या  ।  लाल  50

 हजार  है  ।  जिस  देना  में  इतने  ज्यादा  इंची

 नियर  बेरोजगार हों  उल  देश  की  पांच  साल
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 के  गट  कया  हालत  होगी,  उसका  "चि  साल
 के  काद  क्या  अंजाम  होगा,  क्या  नतीजे

 निकलेंगे, इस  पर  भाप  गोर  करें  ।

 इसके  साथ  साथ  अभी  जो  माननीय

 देसाई  ने  विधेयक  रखा  है  उसके  बारे  में  कुछ

 कहना  चाहूंगा
 कि

 इनकी  इटेंदान  बहुत  अच्छी
 है  लेकिन  मैं  सरकार  से  भर  माननीय

 देसाई से  निवेदन  करूगा कि  वह  इस  सीधे-

 यक को  वापस  ले  लें  और  सरकार  एक

 कांप्रीहेंसिव बिल  लायें,  क्योंकि  इस  बिल

 के  इन्दर  कुछ  कमियां  हैं  ।  सबसे  बड़ी  कमी

 यह  है  कि  भ्रापने  डिज़ाइन  नहीं  किया  है

 fe  ऐमप्यालमेंट  क्या  हैं।  किस  तरह  का

 ऐमप्लायमेंट आप  चाहते si  ऐमप्लायमेंट

 दे  कर के  राइट टू  वकभी भी  होना  चाहिये,
 झौबलीगेटरी  होना  चाहिये ।  इसके  साथ
 साथ  झनऐमप्लायड  कौन  है,  उसकी  डेफी-

 निधन  कहीं  नहीं  है  ।  भ्र भी  पूर्व  वक्ताओं ने ने

 कहा  बन  मैन  वन  जाब
 ।

 जब  तक  इस  का
 प्रोविजन  नहीं  करेंगे,  जो  इस  विधेयक  में

 नहीं  किया  है,  तब  तक  यह  ऐक्ट  इफेक्टिव

 नहीं  होगा  ।  जैसा  कभी  कहां  गया  एक  के

 पास एक  लाख  रु०  जमा है,  दूसरा  नौकरी

 कर  रहा है  लेकिन  उसके  पास  दुकान भी

 है  कौर  ऐग्रीकल्चरल  फार्म  भी  हैं  ।  इस  प्रकार
 झगर  रोजगार  पर  कंट्रोल नहीं  करेंगे  तो

 काम  नहीं  बनेगा  ।  इसलिये  बेरोजगारी  की

 समस्या  सिंगल  कैज  नदीं  है, ओर  बहुत से

 eye  हैं,  ौर  जब  तक  उन  सब  का  निदान

 नहीं  करेंगे  तब  तक  बेरोजगारी की  समस्या
 का  निदान  नहीं  कर  सकते  ।  इसलिये

 सरकार एक  कांप्रीहेंसिव बिल  लाये  जिसमें

 सारे  प्रौवीजन  हों  ।  भोर  मी  माननीय

 देसाई  जी  इस  बिल  को  वापस  ले  लें,

 हालाकि  उसकी  इंटेशन  झच्छी है जिसका है  जिसका

 मैं  समधन  करता  हूं,  लेकिन  मठ  बिल

 बेरोजगारी  को  दूर  करने  में  सक्षम  नहीं

 होगा |

 *SHRI  ERA  MOHAN  (Coim-
 batore)  :  Hon.  Mr.  Chairman,
 Sir,  on  behalf  of  my  party  the
 Dravid  Munnetra  Kazhgam  I  would
 like  to  express  my  views  on  the
 Providing  of  Employment,  Payment
 of  Unemployment  Allowance  and
 Unemployment  Insurance  Scheme
 Bill  which  has  been  introduced  by
 my  Hon.  Friend  Shri  B.  V.
 Desai.

 Perarignar  Anna,  the  illustrious
 founder  of  our  Movement,  stated
 once  that  the  unemployment  youth
 on  the  pavement  of  the  road  is  the
 source  of  thoughts  with  grave  conse-
 quences.  Mahakavi  Bharatiyar  of
 Tamil  Nadu  had  stated  that  a  single
 man  starving  for  food  will  be  the
 cause  for  the  decimation  of  the
 world.  These  warnings  have  got
 eternal  light  and  now  the  time
 has  come  for  these  warnings  to  be-
 come  a  reality.

 According  to  authentic  statistics
 furnished  by  the  governmental  agen-
 cies,  the  number  of  educated  un-
 employed  registered  with  the
 Employment  Exchanges  seems  to  be
 of  the  order  of  4  crores  and  above.
 I  need  not  to  say  that  in  the  country
 of  our  size  the  number  of  educated
 unemployed  unable  to  get  themselves
 registered  in  the  Employment  5
 changes  because  of  their  inacces-
 sibility  will  be  running  into  a  few
 crores.  You  can  well  imagine  the
 dreadful  consequences  of  discontent
 and  frustration  of  these  crores  of
 young  men.

 In  the  Central  and  the  State
 Governments  and  also  in  the  public
 sector  undertakings  the  generation

 “Tho  original  speech  was  delivered in  Tantil,
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 of  employment  opportunities  is  less
 thin  1%  annually.  In  the  private
 sector  industrial  establishment,  it  is
 about  3%.  But  the  growth  of  un-
 employment  annually  is  of  the
 order  of  15%.  This  volcano  of  un-
 employment  may  erupt  any  moment
 and  engulf  the  entire  country  spar-
 ing  none  howsoever  high  and  mighty
 he  or  she  may  be.

 The  payment  of  unemployment
 allowance  is  not  the  panacea  for  the
 elimination  of  this  malady  of  no
 mean  magnitude.  But  it  should  be
 the  duty  of  Government  to  come  to
 the  rescue  of  these  young  men  and
 women  and  they  should  be  given
 some  amount  for  their  sustenance,
 Here  it  should  be  borne  in  mind  that
 there  are  crores  in  our  Country  who
 have  not  got  the  opportunity  of
 educating  themselve,  and  who  cannot
 come  out  of  the  rural  dr-:dgery.  They
 should  also  be  given  some  sustenance
 allowance  by  the  Government.  But
 the  primary  and  predominant  con-
 cern  of  both  the  Central  and  the
 State  Governments  should  be  ‘०
 create  self-employment  opportunities
 for  these  hapless  have-nots  in  their
 own  havens.  Secondly,  it  is  unfor-
 tunate  that  less  than  60%  of  the
 installed  industrial  capacity  15
 presently  being  utilised  both  in  the
 private  and  in  the  public  sector
 undertakings.  According  to  me  this
 is  a  crime  against  our  society.  The
 argument  of  scarce  raw  materials
 and  insufficient  electricity  may  be
 advanced.  The  Government  should
 strive  to  make  these  primary  inputs
 available  in  abundance  so  that  the
 total  installed  industrial  capacity  can
 be  utilised  for  increasing  production.
 Besides  generating  employment  op-
 portunities,  the  full  utilisation  of
 installed  industrial  capacity  will
 enable  many  subsidiary  units  to  come
 up.  Thus  new  avenues  of  job  oppor-
 tunities  willarise.  Then,  when  the
 States  send  applications  for  indus-
 trial  licences,  there  is  inexcusable
 inordinate  delay  at  the  Centre.  This
 hampers  the  generation  of  job  op-
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 portunities.  The  Centre  should  expe-
 ditiously  sanction  industrial  licences.

 We  have  State  Public  Service
 Commissions  and  also  the  Central
 Union  Public  Service  Commission
 which  conduct  examinations  for
 recruitment  of  candidates  for  govern-
 mental  jobs.  Unfortunately  there  is
 no  linkage  between  these  Service
 Commissions  and  the  Employnient
 Exchanges  which  have  on  their  regis-
 ters  qualified  unemployed  youth.  I
 Suggest  that  such  a  linkage  should
 be  established  between  these  Service
 Commissions  and  the  Employment
 Exchanges  that  would  enable  the
 Employment  Exchanges  to  issue  hall-
 tickets  to  those  on  their  rolls  for  the
 examination  directly.  Presently
 these  institutions  work  in  isolation  to
 the  detriment  of  uncmployed  youth.

 Unfortunately  in  our  country  even
 the  unemployment  problem  is  being
 exploited  for  political  aggrandise-
 ment.  The  Tamilnadu  Chief  Minister,
 Thiru  M.  G.  R.,  during  the  elections
 to  the  Tamilnadu  Assembly  waved
 his  hands  in  the  air  after  giving  sole-
 mn  assurance  of  Rs.  100.0  as  unemploy-
 ment  allowance  to  every  single  unem-
 ployed  youth  in  the  State.  Now  his
 plighted  word  has  been  thrown  to  the
 wind.  So  far  his  revolutionary  assur-
 ances  have  proved  to  be  contemptible
 deceptions.  No  unemployed  youth
 has  got  this  allowance  of  Rs.  100  per
 month.  But,  [  demand  that  those  Sta-
 tes  which  really  give  unemploy-
 ment  allowance  to  the  unemployed
 youth  should  be  re-imbursed  by  the
 Centre  and  at  least  50%  of  the
 expenditure  on  this  must  be  shared
 by  the  Centre.

 Before  ।  conclude,  I  would  refer
 the  Unemployment  Insurance  Scheme
 which  should  be  started  by  the
 Central  Government.  Till  the  unem-
 ployed  gets  employment  each  one
 should  be  given  financial  assistance



 म  Prov.Epmt.  SRAVANA  30,  13  (SAKA)  Pym.  UA  etc.  Bill  x2

 ह]
 from  this

 scheme
 after

 o
 or  she

 secures  employment  this  mon
 should  be  refunded  to  the  Scheme.
 The  necessary  capital  required  for
 this  scheme  should  be  taken  from  our
 Prime  Minister’s  Relief  Fund,  which
 15  meant  for  such  emergencies.

 With  these  words,  ।  commend  the
 efforts  of  my  hon,  friend  from  the

 Congress-I,  Shri  B.  V.  Desai  in  intro-
 ducing  this  Bill,  which  is  to  be
 welcomed  by  all  sections  of  the
 House.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  AND  DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS  (SH.
 छ,  VENKATASUBBAIAB)  :  Accor-
 ding  to  the  time  allotted  to  this  Bill
 it  has  to  be  concluded  by  5.05  o’
 clock.  If  time  is  to  be  extended,  then
 leave  of  the  House  has  to  be  taken.

 MR.CHAIRMAN:  That  we  shall
 do  at  5  o’clock.

 aft  मूलचन्द  डागा  (पाली) :.  सभापति

 जी,  माननीय  सदस्य  श्री  देसाई जी  ने  जो

 बिल क  किया है,  मुभे  उससे  ऐसा  लग

 रहा  है  कि  उनके  हृदय  में  कुछ  वेदना है  ।

 इन्होंने  अपने  बिल  में  एक  बात  बताई  है  कि

 गांव के  लोगों  में  जो  शिक्षित हैं,  उनको

 100  रुपये  दो  site  शिक्षितों  को  200  रुपये
 ।

 उन्होंने  कारण  नहीं  बताया  कि  पढ़े-लिखे

 आदमी को  200  रुपये  क्यों  मिलना  चाहिये

 site  जो  बिना  पढ़े-लिखे है,  जो  काम  करते

 हैं,  उनको  100  ead  कयों  मिलने  चाहियें  |

 यह  तो  मिनिमम  बेजेज  से  भी  कम  हो  गया।

 यह  आपने  जो  झपने  बिल  में  लिखा  है
 :

 “Till  such  time  as  employment  is

 provided,  the  citizen  shall  be  granted
 a  fixed  allowance  of  Rs.  100  per
 -  :

 Provided  that  in  the  case  ofa  citi-

 zon  who  has  acquired  matriculation

 or  higher  qualification,  the  allowance
 shall  be  Rs,  200  per  month.”

 इसके  अलावा  इस  बिस  में  लिखा  है  कि

 हर  एक  सिटीजन,  जिसकी  25  ad  की

 वायु  हो  चूकी  है  मौर  जिसे  रोजगार  चाहिए,
 अपन  नाम  एम्पलायमेंट  एक्सचेंज में  रजि-

 स्टर  करायेगा |  इस  बिल  की  भावना  तो

 बिल्कुल  सही  है  ।  इस  बारे  में  इस  सदन  में

 कई  बार  डिस्कशन  हो  चुका  हैं  ।  भान  हिन्दु-
 स्तान  में  दो  करोड़  से  ज्यादा  लोग  बेकार

 हैं।  कितनी ही  योजनायें  बनी  हैं,  लेकिन

 बेरोजगारों की  संख्या  लगातार  बढ़ती  जा

 रही  है।  अगर  हम  इस  श्राघार पर  भत्ता  दें,

 तो  हमें  3000.0  करोड़  रुपया  प्रति  वर्ष  देना

 पड़ेगा ।  क्या  सरकार  इस  स्थिति  में  है  या

 नहीं  ?  एक  तो  यह  सवाल  है  ।

 माननीय  सदस्य  ने  कहा  है  कि  बैराज-

 गारी  के  कारण  हमारे  देवा से  प्रतिभा  का

 पलायन  हो  रहा है  भ्र  बेरोजगार  युवक

 गैर  कानूनी  कामों  की  शोर  भ्राकषित  हो  रहे

 हैं।  खाली  दिमाग  शैतान  का  कारखाना

 होता  है  ।  एक  कल्याणकारी  राज्य  पर  यह

 जिम्मेदारी  है  कि  वह  लोगों को  कौम  उप-

 लब्ध  करे,  ताकि  वे  ऐसे  साधन  जुटा  सकें,

 जिससे  वे  झपना  जीवन  ठीक  तरह  से  चला

 सकें  आज  हिन्दुस्तान में  हर  क्षेत्र में  बेकारी

 है।  इंजीनियर,  डाक्टर,  शिक्षित  और

 दीक्षित  सब  बेकारी  के  शिकार  हो  रहे

 हैं।  सवाल  यह  है  कि  इस  समस्या  को  हल

 करते  के  लिए  सरकार  के  पास  कौन  सी

 योजना  है  ।

 हमारे  देश  में ग्रभी  तक  छः  योजनायें

 बनी  हैं,  लेकिन  हर  योजना  में  भनएम्पलायड

 लोगों की  संख्या  बढ़ती  जा  रही  है
 ।  अभी

 हक  ऐसी  कोई  योजना  नहीं  बनाई  गई  है

 कि  भनएम्पलायड  लोगों  की  संश्या  में  भोर



 423.0  Prov.  Empt.

 बुद्धि न  हो  ।  प्लानिंग  कमीशन इस  आरे  में,
 बया  कदम  उठा  रहा  है?  छठी

 प्लान
 में

 गवर्नमेंट  ने  ऐसे  कौन  से  कदम  उठाए  हैं,

 जिसके  आधार  पर  हम  आशा  करें  कि  बेकारी

 कम  होगी  ।  1950-51 में  हमारे  देश
 में

 28  लाख  आदमी  बेकार  थे  ।  ये  योजना

 भवन के  भराकड़े  हैं।  राज  1.12  करोड़

 लोग  बेकार  हैं  ।  हर  पांच  वर्ष  के  बाद  बेकारों

 की  संख्या  बढ़ती  गई  है  ।  हर  योजना  में

 लिखा  गया  है  कि  बेकारी  कम  हो  जायेगा
 ।

 afer ज्यों  ज्यों  इलाज  किया  जाता  है,  त्यों

 त्यों  मजें  बढ़ता  जाता  है  ।  या  तो  इलाज  में

 कमी  हैं, या  डाक्टर  होशियार  नहीं है,  या

 दवा  ठीक  नहीं  है।  मुझे  आशा  है  कि  मंत्री

 महोदय  इस  बिल  की  भावना
 का  आदर

 करेंगे  कौर  ऐसी  योजना  बनायेंगे,  जिससे

 बेरोजगारी दूर  हों  सके
 ।

 MR.  CHAIRMAN  :  The  time

 allotted  for  this  Bill  is  two  hours.  It

 is  over.  If  the  House  agrees,  we

 will  extend  it  by  half  an  hour.

 SOME  HON.  MEMBERS:  Yes.

 MR.  CHAIRMAN  :  All  right.
 It  is  extended  by  half  an  hour.

 17  hrs.

 SHRI  च
 ए  त. पा. १ 1९6. लाजिडाड Jalgaon) :  Sir,  all  the  Members

 ee  the  time  for  discussion  of  this
 Bill  to  be  extended  by  one  hour.

 THE  MINISTER  OF  STATE  IN
 JHE  MINISTRY  OF  HOME
 AFFAIRS  AND  DEPARTMENT
 OF  PARLIAMENTARY  AFFAIRS

 (SHRI  P.  VENKATASUBBAIAH  :
 There  is  a  proposal  for  extending  it

 by  one  hour.

 MR.  CHAIRMAN:  The  next
 Bill  is  of  the  same  subject.  We
 will  finish  this  by  5.55  p.m.  and
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 allow  the  next  Bii  to  come.  ।.  «ink

 that  is  all  right.

 Now,  Mr.  Rasheed  Masood  may

 speak.

 oh  री  कक  (सहारनपुर)  :
 जनाब

 चेयरमैन  साहब,  श्री  Wo  eto  देसाई  के  इस

 बिल  की  तारीफ मैं  इस  लिहाज  से  करना

 चाहता हूं  कि  इसमें  जो  सबजेक्ट मैटर
 गया है  वह  आज  लोंगों की  एक  बेइन्तिहा

 जरूरत  है
 ।

 में  उन  लोगों  में  से  नहीं  हूं  जो  कि,

 झगर  कोई  सही  बात  भी  उधर  से  कहीं  जाए
 तो.  उसका  अपोजिशन  करना  जरूरी

 समभते  हैं
 ।

 जहां  तक  इस  बिल  की
 स्पिरिट

 का  सवाल  है,  इसमें  कोई  दो  रायें  नहीं हो

 सकतीं कि  प्राज  हमारे  मुल्क  में  जो  गुबत

 की  हालत  है  उसमें  थह  निहायत  जरूरी है

 कि  कोई
 न  कोई  अनएम्पलाइमेल्ट  भत्ता  उन

 लोगों को  दिया  जाए  जिनके पास  कोई  थी
 जरिए  आमदनी  नहीं  है।  यह  इसलिए  मी

 जरूरी है  कि  हम  रोज  देखते हैं  कि  हमारे

 मुल्क के  पढ़े-लिखे  लोग  या  गर  पढ़े  लिखे
 लोग,  जिनको  रोजगार  के  कोई  मवाके  हासिल

 नहीं हैं,  मुख़तलिफ़  चोरियों,  डकैतियों  और

 दीगर  प्रवलाकी  बुराइयों में  पकड़े  जाते हैं  ।

 जब  उनसे  पुछा  जाता  है  कि  ऐसा  काम  करने

 के  लिए  वे  क्‍यों  मजबूर  हुए  तो  उनकी  तरफ

 से  जवाब  मिलता  है  कि  अपने  पेट  की  झाग

 gar  के  लिए  हम  मजदूर  हो  गए।
 उनके

 पास  कोई  जरिया  नहीं  होता  जिससे  कि

 ATHY  गूलर-बसर  कर  सकें  |

 इस  बिल  में  जो  सबसे  एतराज  के  काबिल

 बात  है  वह  यह  है  कि  अगर  इस  बिल को

 ऐसे ही  मान  लिया  जाता है
 तो  देहात के

 रहने  वाले,  जिनको  हमेशा से  नजरन्दाज

 किया  जाता दहा  है  उनको  कोई  फायदा  नहीं
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 stg  चेनाਂ  कहर  के  -ने  बाले ही  इसका

 क  “उठायेंगे  ।  इसलिए  इस  किमें में

 कोई  न  कोई  ऐसी  चीज  जरूर  होनी  चाहिए

 जिससे  कि  इस  बत  की  गारन्टी  हो  सके  कि

 दाहर  कौर  बेहत  की  झा वादी  काਂ  जो  तना-

 क  है  उसी  लिहाज  से  उनकों  फायदा  'पहुँच

 बकेगा  भाब  देहात  में  इसका  कोई  रिका

 भी  ही  है  ।  राज  प्राप  कहते  हैं  कि  तीन,

 साढ़े  तीन  करोड़  लोग  भनएम्पलायड  हैं

 लेकिन  मैं  समझता  हूं  इससे  ज्यादा  लोग  होंगे

 किनके  पास  कोई  रोजगार  नहीं  हैं  जोकि

 देहातों  में  रहते  हैं  जिनको  रोटी  नहीं  मिलती

 है  भीर  भाज  जिस  दुनिया  मेंਂ  हम  रहते  हैं
 उस  दुनिया का  भी  उनको इल्म  नहीं  हैं  ।

 इसलिए कोई  ऐसी  क्रीज  जरूर  होनी  चाहिए
 जिससे कि  देहात के  लोग  इससे  ज्यादा से
 ज्यादा फायदा  उठा  सकें  |

 उन्होंने कहा  है  कि  हर  आदमी  जिसकी

 25  साल  की  उक्  हो  जाए  उसका  एम्पलाय-

 are  एक् सच  जਂ  में  नाम  होना  'चाहिए  लेकिन

 देसाई  साहब  को  इल्म  होगा  कि  भ्राग  भी

 देहात  के  पढ़े  लिखे  लोग  एम्पलायमेस्ट  एक्स-

 चेंज  में  नहीं  जाते  हैं,  जो  पढ़े-लिले नहीं  हैं

 कौर  बेरोजगार  हैं  उनका  तो  सवाल  ही  नहीं

 है  कि  वहां  पर  जायें  ।  लिहाजा  ब्लाक
 afer  पर  भिनी  एस्पालयमेव्रट  एक्सचेंज

 बोले  जाने  चाहिएं  ताकि  लोगों  के  नाम

 वहां  सीखे  जा  सकें  ।

 दो  तीन  बातें  कौर  हैं  ।  एक  बात  तो

 परूलेकर  जी  ने  कही  कौर  एक  जैन  साहन  ने

 कही  |  चित्त  बसु  साहब  का  यह  एतराज
 कि

 छुषया कहूं सें 'आायेगा, -ा  से  जायेगा,  मैं  समझता हूं  सही

 है  'औैर  इस  “पर  गौर  होना  चाहिए ।  मैं  तो

 -ल  में  बताना  चाहता  था  लेकिन  चुकी

 डाइन  नहीं  हैं  लिहाजा बढ़ी  कहना  चाहता

 हूं  कि  जैन  साहब  के  भागूँ  मेट  पकाई  लाग

 "पवि है। है  ।

 अनका  यह  कहना  है  कि  लोग  जबरदस्ती
 बरख्वास्त दे  देंगे,  5  हजार "कौ  जगह  5

 करोड  दरख्वास्त  था  जायेंगी,  यह  कोई

 'वजनदार बात  नहीं  ।  सब  लोग  जानते  हैं

 .आप  अस्पतालों  में  दवाइयां देते  हैं,  उनका

 "60-70  फीसदी  हिस्सा  कम्पाएण्ड्स  या

 दुसरों के  जरिये  बाजारों में  चला  जाता  है,

 तो  क्या  इसका  मतलब  यह  है  कि  अस्पतालों

 को-  दवाइयां  दी  जानी  धनद  कर  दीਂ  जाय ं।

 इस  लिये  पह  सोचना  गलत  है  कि  कुछ  लोग

 भत्ता  हासिल  करने के  लिये  गलत  लिखवा
 देंगे ।

 कब  सवाल  भ्राता  है--रुपये  का,  रुपया

 कहां से  जायेगा  ।  पार्ले कर  साहब  ने  भी

 इसका  जिक्र  किया  है  ।  मेरा  कहना  यह  है

 कि फिजूलखर्ची को  रोक  कर  नया  हासिल
 किया जा  सकता है  ।  धाप  एशियन  गेम्स

 का  नाटक  रचाने  जा  रहे  हैं  जिस  पर  700

 करोड़ रुपया  खच  करेंगे,  सिर्फ  इसलिये कि

 दुनिया  के  लोग  पद  कहें कि  भाप भी  इस

 'कैंसिल हो  गये  हैं  कि  अपने  यहां  एशियन

 गेम्स  करा  सकते  हैं।  इस  पर  रुपये  का  लें

 घटाया  भाय  इसी  तरह  से  पैट्रोल  का  -

 है--  बिला-वजह  भाफिशियल्ज,  मिनिस्टसें

 बेतह्दादया  पैट्रोल  -चे  करते  हैं,  उन  के  खर्च

 को  घटाया  जाय  ।  इसी  तरह  कौर भी  बहुत

 सी  चीजें  हैं  जिनके  खर्चे को को  घटाया  जा

 “सकता है  ।

 हम  को  यह  सोच  कर  चलना  चाहिये  कि

 जिस  ढंग  से  माआ  भ्नएम्पलायमेन्ट बढ़  रही

 है,  मगर  यह  बढ़ती  रही  तो  मुल्क के  सामने

 जबरदस्त  परेशानी  पैदा  हो  जायगी,  लिहाजा

 बसे  पराय  तलाशी  करने,  चाहिये
 जिनसे
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 (श्री  रशीद  मसूद)

 झनएम्पलावमेन्ट  घटे  |  इसलिये  हिन्दुस्तान
 के  लिये  लोकदल  की  पालिसी  के  अलावा

 दूकरा  कोई  हल  नहीं  है।  श्राप  देहातों  में

 छोटी-छोटी  स्माल-रसेल  इण्डस्ट्री  कायम

 करें  ।  बाप  बड़े-बड़े  बार खानों को  बढ़ावा

 दे  रहे है,  मकसद  सिम  यही  है  कि  इलेवन

 के  लिये  रुपया  ले  लेते  हैं।  इसको  रोकिये

 और  देहातों  में  एम्पलथमेन्ट  के  जरिये

 बढ़ाइये,  तब  इस  प्रॉबलम का  हल  निकल

 सकता  है।
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 MR.,  CHAIRMAN  :
 Mahajan.

 Shri  Y.  S

 Minister  will  intervene  at  17.30
 and  there  are  a  number  of  speakers.
 Please  be  brief.

 SHRI  G.L.  DOGRA  :  The  next
 item  at  sl.  no.  8  has  to  be  taken  up.
 Ifthatis  also  taken  up  alongwith -
 this,  there  will  be  ample  time  and
 everybody  will  get  a  chance.

 MR.  CHAIRMAN:  No,  no,

 oy
 Minister  has  to  intervene  at

 7.30.

 SHRI  :Y¥.S.  MAHAJAN  (Jal-
 gaon):  The  problem  of  unemploy-
 ment  and  poverty  has  become  chro-
 nic  and  acute  in  the  country.  In
 recent  years  it  has  come  to  the  sur-
 face in  a  pronounced  manner.  Not.
 only  the  politicians  but  also  our
 planners  -have  become  more  cons-
 cious  of  it.  In  every  Plan  we  have

 adopted  special  measures  to  alleviate.
 unemployment.  But,  unfortunately,
 the.backlog-of  unemployment  at  the
 beginning  of  every  succeeding  Plan
 has  kept  on  increasing.  At  the  begin-

 '

 ning  of  the  First  Plan  the  backlog,

 AUGUBT  ५21,  198)  .  Pye.  UA  atc,  BiB  -

 was.‘3.3  million  *
 people.  ,  At  the

 beginning  of  'म  n  it  was  26.6

 milliog  people,  At  the-beginning  of '
 the  Sixth  Plan  it  is  more  than  30
 miltion-people.  There  is  no  ‘need  te
 discuss  the  extent  of  unemployment.
 It  15  very  wide-spread  right  from
 the  uneducated  people  to  the  engi-
 neers  and  doctors.  it  is  in  all  sec-
 tors  such  as  urban  and  rural,  unedu-
 cated  and  educated,  male  and  female
 in  various  industrial  complexes.  This
 problem  has  -  become  compiex.  It
 has  not  only a  bearing  on  economic
 policies  butit  has  also  ऑ  great  म-

 pact  on  the  psychology  of  the  un-
 employed  people."  The  unemployed
 man  becomes  a  source  of  discontent
 because  he  loses  all  prospects  of  eco-
 nomic  well  being  and  prosperity.  In
 his  private  life  the  man  becomes
 sour  and  unhappy,  unemployment
 uadermines  his  physique,  It  deadens
 his  mind,  weakens  his  ambition  and
 destroys  his  capacity  for  continuous
 and  sustained  endeavour.  Therefore,
 a  person  in  such  a  state  of  mind  be-
 comes  a  prey  to  all  subversive  tenden-
 cies  and  becomes  an  enemy  of  orga-
 nised  society.  This  problem  is

 very serious  and  we  should  aim  at/the
 policy  of  full  employment.

 Now,  “full  employmentਂ  has  been
 defined  by  Sir  William  Beveridge  as
 ‘a  state  of  affairs  in  which  instead
 of  men  waiting  for  jobs,  jobs  are
 waiting  formen.”  That  is  the  ob-
 jective  of  our  party  in  this  country
 also.  But  unfortunately,  so  far  we
 have  not  succeeded  in  alleviating  this
 problem  of  unemployment:

 The  financial  implications  of  the,
 proposal  are  terrible.  -  can  antidi-
 pate  the  reaction.  of  the  Hon.  Minis-
 ter.  I  fear  that  it  will  not  be’-  accep-
 ted  by  her.  But  I  suggest,  that  a
 modest  beginning  may  be  made  in
 this  direction.  ह  cannot,  give  un-

 employment  snmrance
 or  allowance

 to all  the  anemplo  people  आ  the
 country.  Ithas  been  said  that  ic
 will  be  more  ‘than:  the  revenue  ins
 come  of  the  Central  Government.
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 But  we  can  make  a  modest  beginning
 as  a  result  of  this  proposal.  This
 Bill,  though  it  may  not  be  accepted
 by  the  Government,  is  a  rude  remin-
 der  that  our  economic  policies  for
 removing  unemployment  have  not
 been  successful.

 With  these  remarks  I  conclude
 and,  I  hope,  the  suggestion  made  by
 me  will  be  considered  by  the  Govern-
 ment.

 की  कमला  मिश्र  समुद्र  (मोतीहारी)  :

 सभापति जी,  शासक  वर्ग  के  लोग  अपनी

 सफलताओं के  लिए  अपनी  पीठ  भलेी ही
 थपथपा  लें  लेकिन  जिस  देश  में  पांच

 पंचद्याला  योजनाश्रों  की  पूर्ति  होने  के  बाद

 बेकारी की  यह  भयावह  स्थिति हो  लाए

 जैसा  कि  यहाँ  पर  बहुत  से  माननीय  सदस्यों
 ने  कहा  कौर  बेकारी  इतनी  बढ़  जाए  कि

 गरीबी रेखा  के  नीचे  के  लोगों  की  संख्या

 दिन  ब  दिन  बढ़ती  चली  जाए,  तो  यह  इस

 देश  के  लिए  ओर  शाक  वर्ग  के  लिए  एक
 कलंक की  बात  है।  यह  भी  एक  कलंक
 की  बात है  कि  अभी  तक  श्राप ने  बेकारी

 की  समस्या को  हल  नहीं  किया है  कौर

 करीबी रेखा  के  नीचे  के  लोगों की  संख्या

 बढ़ती  ही  चली  जा  रही  है।  यह  सब  भाप

 की  नीतियों का  फल  है  ।

 आजाद  होने के  बाद,  जिस  रास्ते  को

 आपने  चुना, नह  हूजी वाद  को  मार्ग  था  शर

 इसका  लाजमी  नतीजा  यह  रहा  है  कि

 बेकारी  बढ़ती  जाएगी प्रीर  इस  बेकारी  का
 समाधान  आपसे  होने  वाला  नहीं है  ।  नैसे

 ही  गरीबी  रेखा  के  नीचे  लोगों  की  संख्या  भी

 बढ़ती  जाएगी  भीर  इस  गरीबी  का  समाघान

 आपसे  नहीं  होने  बाला  है
 ।

 इस  लिए  नहीं
 होने  वाला  है  कि  आपने  एक  पू  जनवादी '

 भाम  भ्रपनाया  है,  एक  ऐसा  मार्ग  अपनाया

 है,  जिस से  राज  किक्  में  पू  जनवादी  समाज

 SRAVANA  40,  1903  (SAKA)  Pymt.  Ud  ete.  Bil  434.0

 भी  संकटग्रस्त है  और  उस  संकटग्रस्त  समाज

 से  भ्रापने  प्पने  श्रमिकों जोड़  दिया  है  ।  जो
 झाषके  मन्दर  विकास की  रफ्तार  होनी

 चाहिए, बड  नहीं  है  ।  गज  जो  नये  आजाद

 हुए  मुल्क हैं,  बोअ्रभी  भाजाद  हुए  हैं,  वहां
 पर  भी  इस  बात  पर  विचार हो  रहा  है  कि

 कैसे  एक  न्यू  इकॉनामिक  भंडार  लाया  जाए  ।

 जब  तक  आमदनी  का  एक  परसेंट  हिस्सा

 विकास  पर  नहीं  लगाया  जाएगा,  तब  तक  ये

 जो  नये  आजाद  मुल्क  हैं,  वहाँ  विकास नहीं

 होने  बाला  है  भीर  नव  तक  विकास  नहीं

 होगा  तब  तक  बेकारी  कसे  दूर  होगी  ।  भाप  ने

 झपने  आपको  समाजवादी  देशों  के  साथ  जोड़ा

 हुआ  है  ।  राज  उन  देशों  में  क्या  हो  रहा

 है।  चाहे  वह  इंगलैंड  हो,  चाहे  भ्रमेरिका

 हो,  चाहे  फ्रांस  हो  कौर  चाहे  जमनी हो,

 झाज  तमाम  जगहों पर  बेकारी  कौर  मुद्रा-

 स्फीति  बढ़ती  जा  रही  है।  आज  के  ही

 अखबार में  मैंने  पढ़ा  है  कि  वहां की  हालत

 इतनी  बुरी  होती  जा  रही  है.  कि  वे  युद्ध  की
 तैयारी कर  के  शौर एक  युद्ध  उन्माद  पदा

 कर के  नये  आजाद हुए  मुल्कों पर  इस  को

 लाद  कर  श्वसनी  समस्या  हल  करना  चाहते

 हैं। आप  कही  जाइए,  श्राप  के  पास  इस

 समस्या का  कोई  हल  नही हैं  और  इस  का

 कारण यह  है  कि  भाप  ने  जो  रास्ता  भ्रम-

 नाया है,  वह  सही  नहीं  है  कौर  उसी  का

 फल  है.  कि  बेकारी  बढ़ती  जा  रद्दी है  ।

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं  कि

 देहाती  क्षेत्रों  में  भाप  ने  भ्रूम-सुधार  कानूनों

 को  लागु  नहीं  किया  ।  ड्राप  ने  ढिंढोरा  तो

 बहुत  पीटा  है  कि  हम  रेडिकल  भूमि-

 सुधार  कानून  लाएंगे  लेकिन  कहां
 पर

 चन

 को  लाया  गया  है  ।  बिहार  का  हमारा  यह.

 अनुभव है  कि  मारे  आंकड़ों  के  बावजूद,

 fag  में  भूमि-सुधार कानून  नहीं
 लागू

 किये  गये
 ।  भूमि-सुघार कानून  नहीं  लायू
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 किये  जाएंगें घौर  जमीन  का  बटवारा  नहीं

 करिया  जाएगा,  तो  नये  रोजगार के  साकन

 कसे  पैदा  होगें।  इसलिए  देश  में  जो
 विकास की  गति  होनी  चाहिए  थी,  वहू  नहीं

 हुई  है।  उद्योगीकरण  का  काम  जिस

 रफ्तार से  होना  चाहिए  था,  वह  नहीं  इा

 है।  यह  बात  ठीक  है  कि  बाप  ने  छोटे
 उद्योगों  और  ग्रामीण  उद्योगों  के  विकास  के

 लिए  करोड़ों  रुया  खर्च  किया  है  लेकिन

 जितना  उन  का  विकास  होना  चाहिए  था,

 वहू  नहीं  हुआ  ।  राज  श्राप  के  जो  बड़े-बड़े

 उद्योग  है,  रांची  में,  हटिया  में  पौर  माप  की

 जो  मथुरा  रिफाइनरी है,  उन  मे  तो  कुछ

 काम हो  रहा  है,  लेकिन  थे  जो  थाईलेण्ड

 है,  जो  कि  विकास  के  शभ्राईलेष्ड्स  कहलाते

 है  ग्रामीण  जनता  के  aa  में  उन्हें

 रहना  पड़ेगा।  आज  ग्रामीण  जनता  के

 बीच  में  कोई  काम  नहीं हो  रहा  है।  अगर

 बाप  बेकारी  दुर  करना  'चाहते  है  तो  मापकों

 इन्हे  कहना  पडेगा  कि वे  समाज  के  साथ

 रहे।  साथ ही  जो  टाटा  भीर  बिरला  के
 मोनोपली  केमिकल्स  है  इन्हें  श्रमिकों  खत्म

 करना  पड़ेगा।  और  इनकी  सम्पत्ति  को  झाम

 जनता  के  विकास  के  काम  मे  लगाना  पढ़ेगा

 इसके  साथ-साथ  इस  सम्पत्ति  से  ग्रामीण

 जनता  का  विकास  भी  करना  पड़ेगा  ।

 बाप  जान  गये  होगे कि  पूंजीवादी  रास्ते
 पर  चल  कर  बाप  कहां  पहुँचे  है।  अगर

 आप  गेर  पू  जनवादी  रास्ते  पर  चलेंगे  तो  देश
 से  बेकारी  दूर  होगी,  मह  गाई  दूर  होगी  भ्र ौर

 'भ्रष्टाचार  रुकेगा ।  पूंजीवादी  रास्ते  से

 ये  काम  होने  वाले  नहीं  है  ।

 नके  कारण  म्राज  समाज के  मेजबानों

 में  ध्रसंतोष है  ।  इसलिए थे  नौजवान  माज

 भोग  कर  रहे  है  कि  नौकरी  दो  या  बेकारी

 भत्ता दो। दो  ।  माननीय  सदस्य  ने  थो  बेकरी
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 भत  की  मांग  को हैव हू वहू  सही  मांग  की

 है।  बेकारी  का  समाघान  करने  के  लिए

 हमें  -लड़का  पड़ेगा  |  गा  यह.  मांग  हर  क्षेत्र

 से  उठ  रही  है  कौर  एक  तुफान उठ  रहा  है।,

 वह  तूफान  आपके  सिर  पर  चाबेगा  लौट

 बह  पू  जी पतियों  पर  मंडरायेगा  तभी  भाप
 को  पता  लगाया ।

 थ  तारिक  अनवर  (कटिहार)  :  सभापति

 महोदय,  बेकारी  की  समस्या  हमारे  देस  की

 ही  समस्य,  नहीं  है,  राज  सारे  विझक  में

 लोग  इस  समस्या  से  जून  रहे  है  ।  बहुत-सी
 जो  अपने  आपकों  डवलप्ड  कन्ट्रीज  कहती

 है,  AIT  array  आगे  बढ़ा  हुमा  मुल्क

 कहती  है,  वे  मुल्क  भी  are  बेकारी  की

 समस्या रे  परेशान है।  हमारा  देश  पहले

 ही  गरीब  था  भोर  राज  भी  हम  गरीबी की

 रेखा  से  ऊपर  नहीं  उठ  सके  है।  गरीबी के
 खिलाफ  अभी  भी  हमारी  लड़ाई  जारी है  ।

 इस  बढ़ती  हुई  बेकारी  की  समस्या का
 केसे  समाधान  किया  जाए,  कसे  इसे  दूर  किा

 जाए,  यह  देग  के  सामने  एक  बहुत  बड़ी

 समस्या  है  ।  मै  श्री  देसाई  की  इस  भावना.  की

 कद्र  करता  हूँ  कि  जिन्होंने  यह  अस् ताब रखा ससा

 है।  इससे  यह  साफ  जाहिर  होतम है  किं
 उनके  दिल  में  यह  भावना है  कि  हमारे  देश

 के  इन्दर  जो  करोड़ों  लोग  बेरोजगार  हैं,

 उनको  कैसे  काम  मिले,  कैसे  शेजवार  मिले  ।

 इस  बात  की  उनमें  बढ़ी  तीब्र  'मानना  है  ।

 परन्तु  सवाल  यह  उठता  है  कि  इतनी:

 बड़ी  समस्या  का  समाधान  कैसे  ?  ठीक  है
 कि  हमने  आजादी  के  बाद  महुत  से  बड़-बड़,
 उद्योग  धंधे  लगाये,  बहुत  से  कल-कक

 लगाये  कौर  उनमें  बहुत  से  लोगों-को  मौ

 atone को  रोजगार  भी  मिल +  लेकिन,

 उसी के  साथ-साथ  जहां  हमने  "एक  -शोर
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 रोजगार  अड़ाने  की  कोशिश  की,  वहीं  दूसरी

 झीर  'हमारे  यहां  बढ़ती  कक्क,  बढ़ती  हा
 झा न्र दी  हमरी  तरकी,  हमारी  प्रगति,

 हमारी  कगारी  की  समस्या के  समनान

 मेंस्टकावड' बमती जा रही है । बनती  जा  रही  है।  मैं  राज इस
 बात  को  कहना  चाहता  हूं  कि  जहां हमें
 बेरोजगारी की  समस्या का  समाधान  करना

 है  वहां हमें  'इस  शीत  को  भी  देखना  होगा
 कि  हम  अपनी  बढ़ती हुई  ध्राबादी  को कसे

 सकें
 ।

 जब  हम  आपनी  बढ़ती  हुई  श्रावादी  को
 शेक  मावेगे,  तभी  हम  बेरोजगारी की

 समस्या  का  समाघान  भी  कर  पायेंगे  |

 जहां  तक  बेरोजगारी  भत्ता देने  का  प्रदान

 है,  मैं  इस  बात  से  सहमत  हूँ  कि  बेरोजगारी

 भत्ता  दिया  जाना  चाहिए  शौर  अवश्य  दिया

 जाना  चाहिए  ।  आज  ऐसे  नौजवान है  जो
 झपने  मां-बाप  की  कमाई  से  बी  ०ए०,एम० ए०

 पास  कर  गये  लेकिन  जब  वे  रोजगार के

 लिए  कही  फार्म  भरते  है,  एप्लीकेशन  भेजते

 है ंया  इन्टरव्यू  के  लिए  जाते  हैं  तो  उनकी

 पाकिट  में  पांच  या  दस  क्ये  तक  नहीं  होते

 हैं।  मगर  उन्हें  बेबसी  भत्ता  मिल॑  जाए तो

 उनकी  यह  समस्या  हल  हो  सकती  है  ।

 दूसरी  ओरमैं मैं  मंत्री  जी  का  ध्यान इस
 भोर  दिलाना  चाहता  हूं  कि  राज  जो

 एम्प्लाएमेंट एक्सचेंज  मापके  है  उन  पर  राज

 के  नौजवानों  का  बिस्वास  उठता  जा  रहा  है  ।

 इम्प्लीमेंट एक्सचेंज  हम  ऐसे  बनाते  कि  जो

 जिस  लायक  है  उस  -जवान  को  जहां  तक

 बहू  पढ़ा  हुमा  है  उसी  के  मुताबिक  नौकरीਂ

 मिल  जाती  । झाज जो हमारे जो  हमारे  एम्प्लॉयमेंट

 #कमचेंजिज  इस  काम  में  लगे  हुए  है  वे

 बिल्कुल सफल  रहे  हैं  ।  वहां पर  इस  वात
 '  को  देखा  जाता  है  कि  कौन  भादमी  ज्यादा

 पैरवी  कर  सकता  है,  किस  का  ज्यादा  सोर्स

 है  घौर  उसी  का  नाम  भेजा  जाता  है।  इससे
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 नौजवानों  में  निराशा  की  भावना  फैलती

 जा  रही  है  ।

 हमारा देश  कृषि  प्रधान  देश  है। जब
 तक  हम  अपने  नौजवानों  को,  गांवों के
 नौजवानों  को,  कम  पढ़े  लिखे  नौजवानों को

 कृषि में  ही  नहीं  लगायेंगे  उनको  दाहरों में

 जाने से  बहीं  रोकेंगे,  यह  समस्या हल  नही
 हो  सकती है  |

 दस  विधेयक  में  कुछ  खा  मियां  है,  कमियां

 हैं।  लेकिन  मैं  माननीय  देसाई  जी  की  भावना

 की  कद्र  करता  हूँ  झर  चाहता  हें  कि  सरकार
 इस  समस्या पर  गम्भीरता  से  सोचे  धौर

 देखें  कि  इस  समस्या  का  कसे  समाधान  किया
 जा  सकता है  ।

 थी  हरिकेश  बहादुर  (गोरखपुर)  :  मैं

 देसाई  जी  के  इस  विधेयक  का  समर्थन  करता

 हूं  शरीर  उनसे  अनुरोध  करता  हूं  कि

 इसको  वह  वापिस
 न

 ले  ।  राष्ट्र  हित

 की  दृष्टि  से  इसका  वापिस  लिया  जाना

 उचित  नही  होगा  ।  सचमुच  श्रगर  गरीबों  के
 प्रति उनके  दिल  में  हमदर्दी  है  तो  वह  इस

 विधेयक  को  वापिस  न  ले  ।
 १

 मैं  समझता  हूँ  कि  बेरोजगारी  भत्ता  देना

 अत्यन्त  भ्रावइ्यक  है  ।  हमारे  देना  में  बेरोज-

 गारी  निरन्तर  बढ़ती  जा  रही  है  एक
 समाचार  में  प्रकाशित  हुभा  है  कि  एक.
 लाख  व्यक्ति  प्रति  माह  इस  देश  में  बेरोजगार

 हो  रहे है।  यह  पूरे  देग  के  लिए  चिन्ता  का
 विषय  है  ।  बेरोजगारी  की  समस्या  भीषण  रूप

 धारण  कर  चुकी  है  ।  बेरोजगारी  अपराधों

 alt  हसा  की  जननी  है  ।  इस  लिए  इसको

 हल  किपा  जानों  चाहिए  ।  मानवीय  दृष्टिकोण
 से  भी  इसका  हल  निकाला  जाना  आवश्यक

 है।
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 बहुत  से  लोग  बेरोजगारी की  पीड़ा को

 सहन  न  कर  सकने  के  कारण  आत्म-हत्या तक

 कर  लेते  हैं।  इस  वास्ते  यह  मानवीय  समस्या

 भी  है।  राष्ट्रीय  समस्या  तो  है  ही  ।  कारण

 यह  है  कि  राष्ट्रीय  उत्पादन  से  भी  यह  जुड़ी

 gee.  इसलिए  इस  समस्या को  समाप्त

 करने  के  ठोस  उपाय  होने  चाहियें  ।

 दो  करोड़  लोगों  के  नाम  तो  रोजगार

 दफ्तरों में  लिखे  हुए  हैं।  लेकिन  इससे भी

 ज्यादा  लोगों  के  नाम  उनमें  लिखे  हुए  नहीं

 हैं।  इससे  झाप  अनुमान  लगा  सकते  हैं  कि

 यह  समस्या  कितनी  गम्भीर  रूप  धारण  कर

 चुकी है  ।  मेरा  अनुमान है  कि  बेरोजगारों

 का  जो  श्रांकड़ा  श्राप  पेश  करते  हैं  उससे  कई

 गुना  ज्यादा  लोग  बेरोजगार हैं  ।  इस  वास्ते

 इस  समस्या की  भोर  सरकार  को  विशेब

 घ्यान देना  चाहिये  ।

 एक  सुभाव  मैं  देना  चाहता  हूँ  ।  जल

 साधनों,  वाटर  रिसोर्सिस  को  आप  सही  ढंग

 से  नियंत्रित करें  ।  उससे  करोड़ों  लोगों को

 रोजगार  देने  के  पवसर  मिल  सकते  है  ।  एक

 ऐसी  योजना  हमारे  सामने  भाई  है  ।  गार लेड

 कैनाल  योजना  में  इतनी  क्षमता  है  कि  तीस

 करोड़  लोगों  को  रोजगार  दिया  जा  सकता

 है  ।  उससे  बाढ़ों  से भी  छुटकारा  मिलेगा,

 सिंचाई की  सुविधायें  भी  बढ़ेंगी  ।  बिजली

 को  उत्पादन भी  होगा  जिससे  भ्रौद्योगीकररण
 में  मदद  मिलेगी  शौर  साथ  ही  साथ  तीस

 करोड़  लोगों  की  बेरोजगारी  भी  खत्म  होगी  ।

 कम  से  कम  फानी  के  जो  साधन  हमारे  देश

 में  उपलब्ध हैं  उनको  सही  ढंग  से  नियंत्रित

 करके  रोजगार  के  अवसर  तो  शासको  पैदा

 करने ही  चाहियें  ।

 बहुत  से  राज्य हैं  जहां  बेरोजगारी  भत्ता

 दिया  जा  रहा  है
 ।

 मैं  चाहता  हूँ  कि  पुरे  मुल्क  में

 AUGUST  21,  1981  Pymt.  UA  etc.  Bill  -3

 बेरोजगारी  भत्ता  देने  की  व्यवस्था  की  जानी

 नाहि  ।  आपकी  पार्टी  जिन  राज्यों  में

 है  वहां  भी  यह  भत्ता  दिया.  जाना

 चाहिये ।  इसमें  आपकों  कोई  दिक्कत  नहीं

 होनी  चाहिये  आप  राज्य  सरकारों  को

 इसके  बारे  में  निर्देश दे  सकते हैं  । जेसे

 परिचय  बंगाल  में  यह  भत्ता  दिया जा  रहा

 &  बैसे  ही  आपकी जट्टां  सरकारें हैं  वहां  भी

 ag  दिया  जाना  चाहिय े।

 एक  अंतिम  सुझाव  देकर  मैं  समाप्त

 करता  हूँ  ।  गढ़वाल  में  भाप  चुनाव लड़  रहे

 हैं।  वहां  बहुत  बेरोजगारी  है  ।  वहां  के  लोगों

 को  तो  कम  से  कम  बेरोजगारी  भत्ता दे  ही

 दिया  जाना  चाहिये ।  प्रगर  श्राप  सच  मुच  पहाड़ी

 जिलों  का  विकास  करना  चाहते  है  तो  पहाड़ी

 जिलों  के  लोगों  को  बेरोजगारी  भत्ता  दे  दें  ।

 इन  दादों के  साथ  में  इस  विधेयक का

 समर्थन करता  हूँ  ।

 SHRI  ?.  RAJAGOPAL  NAIDU
 (Chittoor)  :  Mr.  Chairman,  Sir,
 Mr.  Desai,  in  this  Bill  wants  full
 employment  to  be  given  to  the  edu-
 cated  unemployed.  I  want  it  to  be
 extended  to  the  uneducated  emp-
 loyed,  that  is,  for  the  villagers,  agri-
 cultural  labourers,  marginal  farmers,
 unorganised  labour  in  the  towns  and
 other  areas.

 Shri  Chitta  Basu  gave  the  statistics.
 I  am  not  going  to  dispute  his  statis-
 tics.  He  said  that  the  population
 explosion  has  to  be  arrested.  Is
 it  possible  to  give  full  employment
 to  all  the  pcople?,  It  is  not  possible.
 Therefore,  there  fist  be  a  law  en-
 forcing  incentives  and  disincentives
 so  that  the  population  is  restricted.

 The  other  thing  is  this.  Now,  the
 age  of  retirement  is  58.  We  bring
 in  land  coiling  only  to  give  employ-
 ment  to  many.  Therefore,  if  we  can
 reduce  the  age  of  retirement  to  55
 years,  I  think,  we  can  provide  more
 employment  to  these  youths,  ।
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 concur  in  with  the  suggestions  given
 by  Shri  Bapusaheb  Parulekar  that  is
 with  regard  to  Cutting  down  the

 government  expenditure,  especially,
 the  unproductive  expenditure.  We
 have  to  save  money.  If  we
 are  not  going  to  have  money,  it
 is  not  possible  for  us  to  create  em-

 ployment.  So,  we  have  to  cut  down
 the  unproductive  expenditu  re—  waste
 in  administration.  Tax  evasion  is  in
 this  country  as  Mr.  Paruleker  said,
 In  that  way  only  we  can  save  money
 and  create  employment  for  these
 youths.  If  we  want  to  create  em-
 ployment  in  the  agricultural  front,  we
 have  to  see  that  the  agricultural
 sector  beComes  remunerative.  If  we
 can  make  it  remunerative,  then  we
 can  rehabilitate  so  many  of  the
 people.  You  know  six  crore  acres
 of  virgin  land  have  been  given  to
 the  poor  people.  No  expenditure  is
 incurred  on  them  to  develop  the
 lands  so  that  they  may  become  culti-
 vable  lands.  Therefore,  enough  funcs
 must  be  provided  for  this  purpose.
 We  have  one  crore  and  sixty  lakhs
 of  landsin  the  forest  areas.  They
 must  also  be  developed.  As  one  of
 my  friends  said,  we  must  take  up  the

 irrigation  projects,  house  building
 and  other  schemes.  Unemployment
 was  there  in  America  also.  Mr.
 Kennedy  had  taken  up  the  road
 building  and  house  building  there  in
 that  country.  In  that  way,  we  have
 to  create  employment.  Poultry  and
 dairy,  as  subsidiary  industries,  also
 must  be  taken  in  hand  and  the  poor
 people  must  be  assisted.  Thank

 you.

 MR.  CHAIRMAN:  Now,  the
 Hon.  Minister.

 THE  MINISTER  OF
 STATE  IN  THE  MINISTRY  OF

 LABOUR  SHRIMATI  RAM
 DULARI  SINHA):  Sir,  I  have
 listened  with  keen  interest  to  the
 speech  of  Shri  8.४.  Desai  while  mov-
 ing  the  Bill  for  the  consideration  of
 the  House.  1  have  also  listened  with
 interest  to  the  speeches  of  the  Hon.
 Members  Sarvashri  Kusuma

 Pymt.  UA  etc.  Bill  -

 Krishnamurthy,  Mani  Ram  Bagri,
 Bapusaheb  Parulekar,  Virdhi
 Chander  Jain,  Sunder  Singh,  Chitta
 Basu,  Ram  Singh  Yadav,  M.  ८.
 Daga,  Rasheed  Masood,  Y.  5.
 Mahajan,  Tariq  Anwar,  Harikesh
 Bahadur  and  Naidu.

 I  value  their  suggestions  but  for
 those  who  have  totally  criticised  the
 steps  taken  to  solve  this  problem  by

 ae
 Government,  I  can  only  say,

 ir,

 “TAT  परस्त  हैं,  मुझे  गुल  ही  नहीं  अजीज,
 कांटों  से  भी  निवाह  किये  जा  रही  हूं  मैंਂ

 Sir,  to  recapitulate  briefly,  the
 contents  of  the  Bill  before  the  House,
 the  Biil  envisages  provision  of
 employment  to  all  persons  aged  25
 and  above  who  have  registered  with
 the  Employment  Exchanges.  The
 educated  registrants  shall  be  paid  an
 unemployment  ailowance  of  Rs.  200/-
 per  month  snd  the  others  also
 Rs.  100/-  per  month  ull  employment
 is  provided  to  them.  The  Bill  also
 seeks  to  provide  for  the  creation  of
 an  Unemployment  Insurance  Fund
 for  financing  the  payment  of
 uncvmployment  allowance.  Those
 who  receive  unemployment  allow-
 ance  under  the  provisions  of  the  Bill
 are  obliged  to  contribute  to  this
 Fund  as  soon  as  they  secure
 employment.

 A  reference  has  been  made  during
 the  debate  that  several  countries
 provide  unemployment  relief  and
 that  several  socialist  countries  have
 recognised  the  right  to  work  asa
 Fundamental  Right.  Itis  necessary
 to  make  a_  distinction  between
 “gnemployment  allowanceਂ  and
 “anemployment  insuranceਂ  schemes
 as  the  two  are  often  confused
 with  each  other  Under  “un-

 employment  allowance  scheme,”
 unemployment  allowance  is  provided
 to  the  fresh  entrants  to
 the  labour  force,  i.e.  those  who
 have  never  been  employed  before,
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 Under  “unemployment  insuranceਂ
 schemes,  है.  person  is  paid  an  allow-
 ance  on  retrenchment  from  a  job,
 from  a  fund  to  which  he  had  contri-
 buted  while  in  employment.  Infor-
 mation  available  shows  that

 unemployment  allowance  schemes,
 as  distinguished  from  unemploy-
 ment  insurance  schemes,  are  being
 implemented  in  11  countries.  They
 are  :  Australia,  Belgium,  Denmark,
 France,  Sweden,  Yugoslavia,  Finland,
 Treland,  Portugal,  Luxembourg  and
 New  Zealand.  Compulsory  un-

 employment  insurance  schemes  on
 the  other  hand  exist  ina  larger  num-
 ber  of  countries.

 As  forthe  right  to  work  being
 recognised  as  a  Fundamental  Right
 in  a  number  of  socialist  countries.
 I  would  like  to  point  out  that  such
 a  right  is  not  enforceable  in  a  Court
 of  Law  in  Hungary,  German  Demo-
 cratic  Republic,  Czechslovakia  and
 China.

 Be  that  as  it  may,  Government
 appreciates  the  sentiments  that  have
 prompted  the  Hon.  Member  to
 bring  forward  this  Bill.  However,
 the  feasibility  as  well  as  the  desir-
 ability  of  the  steps  proposed  in  the
 Bill  have  to  be  considered  carefully
 in  the  context  of  the  present  stage
 of  development  of  our  economy.

 Clause  3  of  the  Bill  virtually
 amounts  to  compulsory  registration,
 for  purpose  of  cmployment,  for  all
 those  people  aged  25  and  above  who
 wish  to  secure  employment.
 However,  the  Bill  does  not  provide
 for  compulsory  recruitment  through
 the  employment  exchanges.  In  other
 words,  employers  मं  the  private
 sector  would  still  be  free  not  to
 recruit  their  personnel  through  the
 employment  exchanges.  Thus;  while
 clause  3  of  the  Bill  would  bring  about
 a  substantial  increase  in  the  number
 of  job-seekers  registering  with  the
 employment  exchanges,  the  number
 of  persons  who  secure  employment
 through  the  employment  exchanges
 would  continue  to  remain  at  the
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 existing  i«vel  of 4  to  6  lakhs  per  year
 and,  theretcre,  a  large  number  of  the

 job-seekers  would  have  to  given
 unemployment  allowance  as  provided
 in  Clause  4  of  the  Bill.

 Let  us  consider  the  cost  of  provi-
 ding  unemployment  allowance  as

 roposed  in  the  Bill  before  the

 Frouse.  At  the  end  of  December
 1980,  there  were  81.44  lakh  educated

 job-seekers  and  80.56  lakh  uneduca-
 ted  job-seekers  on  the  live  registers
 of  the  employment  exchanges.
 18.2%  of  the  educated  job-seekers
 and  27.6%  of  the  uneducated  job-
 seekers  were  aged  25  and  more.  In
 other  words,  the  number  of  job-
 seekers  who  would  be  eligible  for
 the  unemployment  allowance  as
 proposed  in  the  Bill,  would  be  14.8
 lakh  educated  job-seckers  and  22.2
 lakh  uneducated  job-seekers.  The
 Cost  of  paying  unemployment
 allowance  to  those  persens  would
 work  out  to  about  Rs.  51.80  crores
 per  month  or  Rs.  621.60  crores  per
 annum.  The  cost  would,  in  fact,
 be  higher  since  the  number  of  job-
 seekers  registering  with  the  exchan-
 ges  would  also  rise  substantially
 when  the  Bill  comes  into  force  and
 the  number  of  persons  securing
 employment  through  the  employment
 exchanges  would  more  or  less  remain
 at  the  existing  level.  ‘Io  this  should
 also  be  added  the  cost  of  running  the
 scheme  proposed  in  the  Bill  and  the
 cost  of  expanding  the  net  work  of.
 employment  exchanges  to  cope  with
 the  likely  increase  in  the  number
 of  job-seekers  registering  with  the
 employment  exchanges.

 T!e  Bill  before  the  House,  has,  in
 an  attempt  to  make  the  scheme  for
 payment  of  unemployment  allowance
 self-financing,  proposed  the  creation
 of  a  special  fund  to  which  the  bene-
 ficiaries  of  the  unemployment
 allowance  scheme  would  contribute
 as  soon  as  they  secure  employment.
 May  |  submit,  Sir,  that  for  a  proper
 administration  of  the  proposed  fund,
 it  is  necessary  to  ensure  that  infor-
 mation  regafding  any  beneficiary
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 securing  employment  should
 immediately  and  automatically
 become  available  to  the
 authorities  of  the  fund.  This
 is  possible  only  if  the  employers
 and  allthose  agencies  engaged  in
 promoting  self  é¢imployment  report
 details  of  appointments  and  place-
 ments  made  by  them  to  the  Ex-

 changes,  The  Bill  does  not  pro-
 vide  for  these  powers to  the  Exchan-
 ges.  ‘Ihe  resources  flowing  into  the
 Fund  would,  therefor,  be  much  less
 than  what  could  be  expected  from
 Clause  6  of  the  Bill.  Further,  given
 the  existing  level  of  placements
 being  made  by  the  Employment  Ex-
 changes,  the  resources  flowing  into
 the  Unemployment  Insurance  Fuad
 would  hardly  be  sufficient  to  finance
 payment  of  unemployment  allowance
 as  proposed  in  the  Bill.

 The  powers  which  I  referred  to
 just  now,  cannot  also  be  provided  in
 the  Bill  for  the  obvious  reason  that
 such  provisions  would  be  violative  of
 the  rights  enshrined  in  Article  19(1)
 (g)  of  the  Constitution.

 The  proposal  in  clauses  ऊ
 and  6  of  the  Bill,  to  create
 a  special  fund,  would  thus  be
 either  unworkable  or  would
 hardly  be  able  to  mobilise  the  प
 sources  required  for  paying  unemp-
 loyment  allowance  along  the  lines
 indicated  in  the  Bill.  In  othetwords,
 asubstantial  part  of  the  Rs.  621
 crores per  annum,  required  to  pay
 unemployment  allowance  would  have
 to  be  borne  by  Government.

 The  Bill  beforé  the  House  is  there-
 fore  only  a  proposal  to  pay  unem-

 ployment  allowance,  the  cost  of
 which  has  to  be  borne  by  Govern-
 ment.  Government  have  already
 clarified  on  several  occasions  that  it
 is  not  in  favour  of  sucha  step  since
 it  has  large  financial  implications
 and  since  Government  would  rather
 utilise  available  resources  for  creat-

 ing  jobs  rather  than  for  payment  of
 cash  doles  to  the  unemployed.
 Government  are  devoting  their  atten-

 tion  to  the  reduction  of  unemploy-
 “ment  and  poverty,  through  pre-
 grammes  proposed  in  the  Sixth-
 Plan.

 For  instance,  employment  oppor-
 tunities  in  agriculture  and  allied
 sectors,  would  be  increased  through
 massive  irrigation  programmes,  im-
 proved  availability  of  agricultural
 inputs,  etc.  The  Integrated

 - Development  programme  has,  ।
 extended  to  all  the  blocks  in  the
 country  and  about  1.5  crore  fami-
 lies  would  be  benefited  during  the
 Plan  period  from  this  programme.
 The  National  Rural  Employment
 Programme  (NREP)  would  provide

 ~wage  employment,  particularly  dur-
 ing  the  slack  agricultural  season  in
 all  the  blocks  of  the  country.  About
 30  to  40  crore  man-days  of  em-
 ployment  would  be  generated  by  the
 Programme  every  year.  The  scheme
 for  Training  Rural  Youth  for  Self-

 employment  (TRYSEM)  would  train
 2  lakh  rural  youth  every  year  for

 self-employment  and  assist  them  in

 setting  up  their  own  ventures.  Some
 of  the  other  programmes  included
 inthe  Plan  which  would  geneiate
 substantial  employmerat  opportuni-
 ties  are  Operation  Flood  II  and
 other  Dairy  Development  Projects,
 Khadi  and  Village  Industries  and
 Handicrafts,  Minimum  Needs

 Programme,  etc.

 An  important  feature  of  the  Plan
 is  the  decentralised  strategy  for

 manpower  planning  and  employ-
 ment  generation  proposed  to  be

 adopted.

 The  Sixth  Plan  also  proposes  a

 new  deal  for  the  self-employed,
 namely,  a  package  of  policy  me-
 asures  for  promoting  individual  and

 group  self-employment.

 I  would,  therefore,  request  the
 Hon.  Member  to  withdraw  the  Bill.
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 SHRI  BAPUSAHEB  PARULE-
 KAR:  I  would  see  one  clarifica-
 tion.

 MR.  CHAIRMAN  :  please  be
 brief.

 SHRI  XAVIER  ARAKAL  :  The
 Hon.  Minister  said  that  Government
 cannot  afford  to  pay  unemployment
 Benefits.  न  hat  15  what  the  Hon.Minis-
 ter  said,  but  there  are  some  States
 which  are  giving  some  unemployment
 benefit  or  the  other.  (An  Hol.  Mem-
 ber  Severul  States)  My  doubt  15
 this.  The  main  clarification  which  I
 seek  from  you  1s  this.  Is  the  म  ney
 which  the  State  Government  is
 giving  coming  from  the  Central
 Government?  is  the  money  which
 they  receive  from  the  Central
 Government  being  channalised
 without  the  sunction  or  approval  of
 the  Central  Government?  (Jnterrup-
 tions)  I  know.  That  is  why  Tam
 telling  you.  I  would  like  to  know
 about  this,  what  the  Central  Govern-
 ment  thinks  about  it.

 SHRIMATI  RAM  DULARI
 SINHA  :  It  is  for  the  State  Govern-
 ment.  We  have  nothing  to  do.  If  the
 State  Government  so  desires,  they
 can  do  it.

 SHRI  BAPUSAHEB  PARULE-
 KAR  ;  The  point  which  I  wish  to
 make  for  seeking  clarification  from
 the  Hon.  Minister  is  this.  She  has
 said  in  her  statement  that  creation
 of  jobs  is  the  only  solution  to  this
 particular  problem  That  is  what
 she  has  said.  In  the  organised  sector
 70  lakhs  persons  will  get  jobs.  But
 by  the  time  this  is  done,  we  will  be
 adding  lakhs  and  lakhs  of  unemp-
 loyed  Youth.  So,  what  is  the  real,
 final  solution  to  this  problem  ?  Is
 this  the,  only  solution  or  can  you
 think  of  some  other  methods  also  ?
 This  is  what  I  would  like  to  know.

 MR.  CHAIRMAN  :  For  that,
 She  has  already  replied.
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 SHRIMATI  RAM  DULARI
 SINHA  :  You  should  encourage
 them  to  take  up  such  jobs.  That  is
 the  only  solution.  You  encourage
 them  to  be  self-employed.

 SHRI  B.  1.  DESAI  Sir,  while
 moving  the  Bill,  1  know  what  would
 be  fate  of  the  Bill.  I  know  that  I
 would  be  asked  to  withdraw  it.  Now
 I  may  have  to  withdraw  it.  But
 nonetheless  I  would  like  to  impress
 upon  the  Government  that  this  type
 of  negative  attitude  is  not  going  to

 pay  them.  I  am  going to  withdraw
 it  That  is  a  different  mattar.

 MR.  CHAIRMAN  It  is  not  a
 positive  attitude.

 SHRI  B.  V.  DESAI:  Actually  for
 cr  ation  of  jobs,  there  are  schemes  in
 th  s  world  carrie  1  on  by  41  countries.
 Let  me  request  the  Government  to
 go  into  certain  details  and  ask  the
 offi  ers  to  some  home  work  in  this
 regard  and  they  can  try  to  make  out
 how  they  are  running  it.  There  are
 11  States  already  in  our  country
 which  are  already  giving  some
 unemployment  allowance.

 SHRIMATI  RAM  DULARI
 SINHA  :  That  I  have  already
 mentioned.

 SHRI  B.  ।.  DESAI  That  is
 true.  The  States  are  also  part  and
 parcel  of  our  Union.  We  cannot  say
 that  they  are  States  and  that  is  all.
 But  what  I  suggest  is  that  the  States
 and  the  Centre  should  come  forward
 together  and  pool  their  energy  and
 their  intelligence  and  find  out  some
 solution  for  this.  After  all  there  are
 about  15  crores  of  unemployed  in  our
 country.  If  we  do  not  find थ  solu-
 tion  for  this  problem  now,  I  think  it
 is  going  to  engulf  the  entire  country
 and  you  and  I  may  not  able to  sit
 here  like  this.  The  unemploy-
 ment  problem  is  increasing  leaps
 and  bounds  Therefore  while  with-
 drawing  the  Bill,  I  would  like  to
 impress  upon  the  Government  to  ask

 the  officials  concerned  to  do  some
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 heme  work  because  of  linking  of
 insurance  with  the  unemployment
 allowance  is  very  essential.  It  may
 not  be  possible  to  give  the  entire
 money  which  we  require  but  at  least
 partial  payment  will  be  there.  ~Why
 do  you  say  that  is  different  and
 this  is  different  2?  You  can  link
 both.  Now,  the  insurance  business
 can  be  done  not  only  by  the  L.1C.
 but  it  can  be  spread  out  throughout
 the  world.  So,  the  other  countries
 will  also  share  our  burden.  I  would
 again  impress  upon  the  Government
 to  start  some  work  in  this  regard,
 that  is,  unemloyment  allowance  linked
 with  insurance,  That  will  solve  the
 problem.  Under  the  Constitution,
 we  cannot  make  it  a  basic  right  but
 the  Constitution  says  that  every  able
 bodied  person  is  entitled  to  work.
 We  have  to  provide  them  work.  On
 the  other  hand,  if  we  make  a  start
 in  this  regard,  definitely  we  are
 going  to  solvethe  problem.  I  would
 again  request  the  Government  to
 reconsider  my  Bill  and  start  a  scheme
 in  some  other  manner.

 SHRIMATI  RAM  DULARI
 SINHA:  I  have  already  explained
 that  I  value  the  suggestions  of  the
 Members  and  value  more  the  sugges-
 tions  of  the  mover  of  the  Bill  and
 so  I  would  request  the  Hon.  Menibder
 to  come  to  me  and  have  a  discussion
 at  length  and  then  we  will  see  what
 we  could  do.

 SHRI  8.  ४.  DESAI:  I  welcome
 the  Hon.  Minister's  suggestion.

 MR.’  CHAIRMAN  :  The  Hon.
 Member  may  now  withdraw  his  Bill.

 SHRI  8.  ४  DESAT:  I  beg  to
 move  for  leave  of  the  House  to
 withdraw  the  Bill  to  provide  employ-
 ment  to  all  citizens  of  not  less  than
 25  years  of  age.  payment  of  un-
 employment  allowance  and  for  un-
 employment  imsurance  scheme.
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 MR  CHAIRMAN  :  The  question  is.

 “That  leave  be  granted  to  with-
 draw  the  Bill  to  provide
 ment  to  all  citizens  of  not  less
 than  25  years  of  age,  payment  of
 unemployment  allowance  and
 for  unemployment  insurance
 scheme.”

 The  motion  was  adopted.

 SHRI  B.  V.  DESAI:
 withdraw  the  Bill.

 Sir,  I

 17.45  hrs.

 Unemployment  Relief  (Age  Bar

 Exemption  and  Other
 Amenities)  Bill

 SHRIMATI  GEETA  MUKHER-
 JEE  (PANSKURA)  Sir,  I  beg  to
 move*

 “that  the  Bill  to  provide  unemploy-
 ment  relief,  age  bar  exemption,
 exemption  from  application  fee  to

 apply  for  jobs  and  various  other
 am¢nities  to  the  registered  un-

 employed,  be  taken  into  considera-
 tion.”

 Sir,  I  am  aware  that  a  cat  will

 never  produce  a  tiger  and  that  the

 capitalist  system  will  never  do  away
 with  unemployment.  I  am _  a  least
 not  so  naive  as  to  imagine  that.
 That  is  why  the  purpose  of  my
 Bill  here  is  very  limited.  I  have  not

 proposed  even  some  urgent  relief  for
 all  the  unemployed  youth  knowing
 fully  well  that  that  is  absolutely
 impossible  for  a  countty  following
 the  capitalist  path.  That  is  why
 1  would  particularly  request  the

 Minister  in-charge  of  Labour  and

 Employment  to  go  through  my  Bill

 seriously  and  to  ste  that  really  there
 a  बतला
 *.Moved  with  the  recommendation  of  the,

 President.


